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there lying before the Parliament. It
is generally the procedure of the Gov-
ernment that these reports should be
considered yearly. In spite of that I
hear that, there are 2 or 3 reports
which are not coming before us for
discussion. What is the reason for it?
I want an explanation from the Min-
ister,

ReporT (1965-66) ON THE ACTIVITIES
OF THE RUBBER BOARD AND RELATED
PAPERS

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
M. SHAFI QURESHI): Sir I beg to
lay on the Table—

(i) A copy of the Report on the
activities of the Rubber Board for
the year 1965-66.

(ii) Certified Annual Accounts of
the Rubber Board for the year
1965-66 and the Audit Report

thereon. [Placed in Library. See
[Placed in Library. See No. LT-
581/67 for (i) and (iD)].

THE CorroN CONTROL (SECOND

. AMENDMENT) ORDER, 1967
SHRI M. SHAFI QURESHI: Sir,

I also beg to lay on the Table a copy of
the Ministry of Commerce Notification
S. 0. No. 1665, dated the 5th May,
1967, publishing the Cotton Control
(Second Amendment) Order, 1967,
under sub-section (6) of section 3 of
the Essential Commeodities Act, 1955.
[Placeq in Library. See. No, LT-582/
671.

Tue Coir INDUSTRY (AMENDMENT)
RuLes, 1967

SHRI M. SHAFI QURESHI: Sir, I
also beg to lay on the Table a copy
of the Ministry of Commerce Noti-
fication S.0. No. 1744, dated the 6th
May, 1967, publishing the Coii In-
dustry (Amendment) Rules, 1967,
under sub-section (3) of section 26
of the Coir Industry Act, 1953.
{Placeq in Librfllary. See LT-504/
67.1
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MR. CHAIRMAN The House meets
at 2.30.

The House then adjourned
for lunch at thirty-five
minutes past one of the
clock,

The House reassembled after lunch
at half-past two of the clock, THE
Vice-CHAIRMAN  (SHRT AKBAR ALl
KuaN) in the Chair,

THE PASSPORTS BILL, 1967—contd.

SHRI BHUPESH GUPTA (West
Bengal): It is my privilege, Sir, to
reswme my Speech with you in the
Chair; yesterday I ended my speech
with you in the Chair,

Now I was speaking on the ‘P’ Form
and 1 was stressing, well, that this
arrangement should be scrapped al-
together, and I was pointing out yes-
terday how the ‘P’ Form had been
utilised by the Finance Ministry, more
especially by the Home Ministry to
invalidate valid passports. Now I
have gone through the judgment over-
night and here it is said, the judg-
ment says:

“It follows that under article 21
of the Constitution no person can
be deprived of his right to travel
except according to the procedure
established by law.”

That is to say, we are having a law
which will regulate our travel. Nor-
mally we are supposed to have un-
fettered travel facilities; but for the
Ordinance we have them. The Ordi-
nance came and imposed certain
restrictions; previously, of course
illegally, wholly illegally the Govern-
'ment dealt with this matter.

Now, before I deal with one or
two points, I should like to point
out . . .

DIWAN CHAMAN LALL (Punjab):
Forgive me; there is nothing in this
particular measure about the P
Form.

SHRI BHUPESH GUPTA: No, I
know it, but yesterday I had spoken
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at length; I had spoken at length on
how taney have got two passpoid sys-
tems, one, that 1s the regular, and
another, the ‘¥ Form . . .

THE VICE.-CHAIRMAN (SHRI
AKBAR ALI KHAN): He was dis-
cussing this mafter in great detail.

SHRI BHUPESH GUPTA . . . and
the clandes.ine  blackmarketeers in
this matter, namely the Home Minis-
try. Now, therefore, that is settled.
Now here we are normally supposed

10 be absolutely unfettered. Now
we are having resirictions, but
before that, till the Supreme
Cowit judgment came, 1t is quite
clear that for  fifteen years

this great Government of great peo-
ple ran the passport show illegally
denying the passport to whomsoever
they wanted to deny it without any
let or hindrance whatsoever; every
passport you denied in that period of
fifteen years was illegally denied.
Everyone who failed to get the pass-
port from you after application was
subjected to deprivation of his free-
dom, given him under article 21 and
also under other articles of the Consti-
tution, Now wsometimes the Govern-
ment should make 5 little amends.
But here is a Government which com-
mits crimes with impunity. For fif-
teen years they played havoc with the
passport business, Then it was for
the Supreme Court to point out. “No,
gerklemen, you should not have done
s0.” Now they come with this Bil},
and they at least should have apolo-
gised to the nation, apologised to the
people who have been aggrieved as
a result of this kind of illegal be-
haviour. One party in the country
is free from any punishment for ill-
legal acts, and that party is tthe party
in power here. Tt can do anything
it likes so long as it can stick to the
Treasury Benches, Well, it is capa-
ble of doing any illegal act and gett-
ing away with it, and when the Cons-
titution comes in the way, they want
t0 amend the Constitution to provide
for indemnities, indemnification of
some such people. All this kind of
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thing they do. Anyhow, Mr. Vice-
Chairman, everyone will be jusifird,
{ beiieve, they should now authorise
people to sue the Governmeni. Law
should allow the people who had
been deprived of the passport to sue
the Govermment and ask for compen-
sation and so on. Now for fifteen
years illegally they acted, and in the
Ordinance period legally. Now they
have come with the same Ordinance
more or less by modifications here
and there. Now you see how the
purpose of the judgment is served. I
said yesterday that the Bill did not
reflect the spirit of the judgment. Now
the judgment says that law  must
1egulate the freedom. But the law,
in that case, is never to be interpreted
that the regulation should be such as
takes away the freedom. It ig one
thing to regulate your freedom; it is
another thing to subvert it, to sup-
press it and take it away. Yet the
regulations under this Bill are such
as woulq take away the freedom ins-
tead of regulating it. Under the pre-
text of regulation we are again creat-
ing a sort of arbitrary power by
which the freedom can be deprived,
the freedom given under the Consti-
tution and, well, accepted by the
Supreme Court judgment. Now here,
Mr. Vice-Chairman, my main clause
is clause 6 of the Bill, where the
grounds for refusal have been put,
first of all, in sub-clauses 6. (1)(a),
(b), (¢) and (d). Then, again comes
sub-clause 6.(2) and it says:

“Subject to the other provisions
of this Act, the passport authority
shall refuse to jssue a passport .

Note the word ‘shall’—

.or travel document for
visiting any foreign country under
clause (¢) of sub-section (2) of
section 5 on any one or more of
the following grounds. and on no
other ground, namely :—"

Well, “and on no other ground, name-
ly” they add. But what are the
grounds on which the passport shall
be refused;



2967 Passports

“(a) that the applicant is not a
citizen of Indua,”
1 can understand 1it; but even they
should have travel permmws or some
kind of thing

“(b) that the applicant 'may, or
15 likely to, engage outside India in
activities prejudicia] to the sove-
reignty and integrity of India;”.

One does not know  what all this
means; 1t 1s so wide a defimtion that
1t 1s for the executive to say something
and finish with this business. They
will say: “You cannot get the pass-
port because we think that your
activities will be prejudicial to  the
sovereignty and wmtegrity of India”
Now how many citizens are sc situated

i lfe who can go abroad and
act contrary to thne sovereignty
of our country? Our scvereignty
is not a small comnm which can

be transferred by any citizen or
s3 Well, T do not know why this
provision 1s here What do they
mean? Fust of all they should tell
us what do they mean by ‘sovereignty’
here. If anyone, an Indian, going
there says. “I do not believe in the
sovereignty of India”, let him say if
he likes. That 15 all But people will
call him mad But here for an act
which may look an act of insanity in
the eyes of others you put in the

word ‘sovereignty’ here. Now in-
tegrity of India’.
What is this integrity?® The inter-

pretation will be very very wide Is
it national integration or integrity?
Is it territorial integrity or moral
integrity or political integrity or the
mtegrity of the Congress rule” What
18 1t? I do not know. Easily 1
know the integrity of the Congress
rule will be substituted for the inte-
grity of India as it has happened so
often in the case of the Defence of
India Rules  In all such matters the
cecurity of the Congress will be mis-
anderstood as the security of India or
the security of the State As'you know,
nere we can discuss things in Parlia-
ment But what 1s going to happen
to the poor passport applicants when
*hey come up with request for getting
passports? Therefore, I say this is a
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very very wide provision. Here it 1s
stated:

“thal the departure of the appli-
cant from India may, or 1s likely
to, be detrimental to the security
of India;”.

There 'may be some very odd cases.
Bu¢ we know what happens in most
cases. I 'may tell you that a man like
Shry Namboodiripad was not allowed
to go 1o the Soviet Union initially
when I was there in Moscow.

THE VICE-CHAIRMAN
AKBAR ALI KHAN):
11 yesterday.

(SHRI
You have sai1d

SHRI BHUPESH GUPTA: Over-
night I have got more information
which I want to give you. Mr, Vice-
Chairman, how was this concerned
with the security of India? I met
Mr Kaul then in Moscow and talked
to him about 1t. He sent a message
to the authorities here, I think I
protested against this dental and I
am sure the message reached Jawahar-
lal Nehru and he also tried here And
ultimately Mr Namboodiripad went
to Moscow and we lived in the same
place and nobody felt that the security
of India was threatened by him. You
see how 1n the case of a 'man like Mr
Namboodiripad who 1s now a Chief
Minister and who was then a former
Chief Minister, such a thing could
happen The ‘P’ Form was not sanc-
tioned in his case He had, if I
remember aright his passport, but
the provimsion for the ‘P’ Form was
utthsed against him The  Central
Committee of the Communist of the
Soviet TUnion hagd invited Mr. Nam-
boodiripad and therefore there was no
question of any foreign exchange pro-
blem at all. Thereforg there was no
case for the Govermment to take the
stand on the ground that his trip
would mean foreign exchange being
spent. It was an invitation from the
very highest quarter in the Soviet
Union in which it was clearly stated
that his expenses would be borne bv
the Soviet people, bv the Communist
Party of the Soviet Union, as he was
their guest there. So they could not



2969 Passports

[Shri Bhupesh Gupta.]

easily stop him. And so they brought
in the question of this security of
India, If this happens to a man like
Mr. Namboodiripad, you can under-
stand in the case of thousands and
thousands of applicants, unless they
pay bribe or some such thing, what is
going to happen,

SHRI SYED AHMAD (Madhya
Pradesh): Suppose Phizo asks for a
passport, will not his activities abroad
be prejudicial to the security of
India?

SHRI BHUPESH GUPTA: No, no.

Everybody is not a Phizo. I am here
talking about one of your Chief
Ministers. That iz all right. So

people like Phizp need not go. That I
can understand. But you know Phizo
could go without any difficulty. Such
people have no difficulty.

THE VICE-CHAIRMAN
AKBAR ALI KHAN): Mr.
your time is over.

SHRI BHUPESH GUPTA: I am
finishing in a couple of minutes, Sir,

(SHRI
Gupta,

There is another thing here. Not
content with that they go further and
say:

“That the presence of the appli-
cant outside India may, or is likely
to, prejudice the friendly relations
of India with any foreign country;”.

You see what a broad definition it is.
That 'means that you can stop any-
body if you want to. Mr. Vice-Chair-
man, if, for example, you want to
£0 to any country I can deny you the
passport on the ground that I feel that
You do not like friendly relations with
some other country. Now, suppose you
do not like some countries in the
world, suppose you have scme
views about West Germany, the
German  Federal Republic, then
I may say +that your going
to  Englang will worsen  our
relations with West Germany, that
You may do something which may
affect our friendly relations with the
West German Government, our rela-

{ RAJYA SABHA ]

Bill, 1967 2970

tions with the German Federal Re-
public, and so you should not he
given the passport.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Mr. Bhupesh
Gupta, the law is made to meet ex-
treme cases. It is not that everybody
will be coming within its ambit.

SHRI BHUPESH GUPTA: I tell
you, Mr, Vice-Chairman.
SHRI SYED AHMAD: There 1i»

difficulty. For instance it may be
prejudicial to our friendly relatioms
with some countries. What do you
think of the activities of Sheikh
Abdullah ip the Middle East when he
went there?

SHRI BHUPESH GUPTA: Well, il
you talk of Sheikh Abdullah, the first

thing I woulg say ig that since
you have raised this point, [
demand that he should be released.

That is not the point here, but since
the hon. Member has raised the matter
of Sheikh Abdullah, I say he should
be released. What are you doing? It
is your political convenience. You
release him when you want and 'make
him the guest of the Prime Minister
in some bungalow and so on.

SHRI SYED AHMAD: I am only
asking you about his activities in the
Middle East.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Mr. Ahmad, do
not interrupt him. Do not bring :in
such things.

SHRI BHUPESH GUPTA:
object to his interrupting me. I am
glad he has done it. When I was
in detention or when Mr. Niren Ghosh
is in detention we are put in Dum-
Dum jail. But when Sheikh Abdullah
becomes z detenu, you find some
health resort and bungalows for him
and you spend thousands andg thou-
sands of rupees, Stop all that pay-
ment, I say, and release him.

I do not

SHRI SYED AHMAD:
not followed me.
quite irrelevant.

You have
You have become
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THE VICE-CHAIRMAN (SHRI THE  VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): Mr. Ahmad, | AKBAR ALI KHAN): Thank you.

let hun proceed. SHRI BHUPESH GUPTA: Thank
SHRI SYED AHMAD: If he en- | me a little later, if you like.

gages himself in activities which affect
tl.e security of India and our rela-
tions with other coun.ries, then what
will you do?

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): Let him pro-
ceed. Mr. Gupta, you address me,

SHRI BHUPESH GUPTA: He
wanis to be relevant. If somebody
goes abroad and does something, he
asks, what 1 will do. Well, T will
deal with it later on. The fact that
a person is going to a country is not
gomng to affect wus. Therefore, let
him not bring in such things. But
since he 'mentioned Sheikh Abdullah
and since he will be coming to Delhi
shortly, I do hope he will be released
and he will ba a frer man.

SHRI SYED AHMAD: That is not
the point.

SHRI BHUPESH GUPTA: I am
saying this because I do not like that
Sheikh Abdullah should be in deten-
tion for eleven years.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI M, C. CHAGLA):
We are disrussing the Passport Bill,
Sir.

SHRI BHUPESH GUPTA: But your
friend there mentioned it.

SHRI SYED AHMAD: That was not
the point. He i= absolutely irrele-
vant. I also want him to be released,
there is no question about that.

SHRI BHUPESH GUPTA: Very
good, very good. I have got one
thing now.

SHRI SYED AHMAD: You are a
Niagara of words and it is difficult to
make you understand.

THE VICYE-CHAIRMAN
AKBAR ALI KHAN): Mr.
your time is over.

SHRI BHUPESH GUPTA: I am
just finishing. I wanted to finish very
quickly and but for these interrup-
tions I would have finished my speech
by now.

282 RSD—7

(SHRI
Gupta,

Further it is stated here:

“That the applicant has, at any
time during the period of five years
immediately preceding the date of
his application been convicted by a
court in India for any offence and
sentenced fo imprisonment for not
less than two years;”,

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You have not
seen the amendment proposed by the
hon. Minister. He has conceded
your point, you will see,

SHRI BHUPESH GUPTA: He has
not,

THE
AKBAR ALI KHAN):
case of moral turpitude.

SHRI BHUPESH GUPTA: He has
accepted it? Very good. One good
thing he has done in life. You have
done it.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Always the
Government is ready to accept reason-
able suggestions.

SHRI BHUPESH GUPTA: Mr,
Vice-Chairman, you are not supposed
to say if they are ready or not ready.
That is not the point. Let us see
what they do. Then on page 6 . . .

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): That clause
also is to be amended.

SHRI BHUPESH GUPTA: Other-
wise you know what will happen.
Moral turpitude should be defined
properly. I don’t know it it will be.
Mr. Vice-Chairman, if it is properly
defined, then many of our friends in
high places would not go because they
have got this kind of thing, this moral
turpitude business. And as for big
business, you know the whole thing
is moral turpitude. Therefore, I de
hope  that they will be careful. Other-
wise you know it has become the sub-
ject matter of great concern.

VICE-CHAIRMAN
Yes,

(SHRI
in the
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[Shr1 Bhupesh Gupta.]

And finally one word I have ko say.
I come from the State of West Bengal.
You know our ties with East Bengal
are still theire and many families are
divided, especially the families of the
munorities living i1n Calcutta, Simi-
larly many families of ¢he minorities
in East Bengal have also their rela-
tives 1n West Bengal. Now I think
there should be real liberalisation in
the 1ssuance of passports These peo-
ple do suffer I find Muslim members
of the minority community in Calcutta
do suffer very ‘much on account of cer-
tain procedural and other difficulties
i getting passporls to go to East
Pakistan. That should not be there.

SHRI Zz. A AHMAD (Uttar Pra-

desh): In West Pakistan also.

SHRI BHUPESH GUPTA: Yes,
West Pakistap also. Why should they
be suspect all the time? Why should
a member of the minority community,
who 1s g citizen of India, always live
under a shade of suspicion? If he 1is
a citizen of India, 1f he wants to go
to East Pakistan or West Pakistan to
his relatives, we should consider 1t
our moral duty not only to issue pass-
ports expedifiously but also to facili-
tate them Whatl happens now 15 this
I live 1n a place near the Passport
Office and I tell you many people have
to queue up for hours and hours.
Many are disappointed and they can-
not go even when they get the news
that their dear and near ones are in
very bad physical condition or finan-
cial condition or when they are in
some other difficulties. Such things
have hapvened 1 cannot say very
much about the other side Anyhow
it 1s for them to make the law but I
shoulp like reciprocal laws ‘made on
both wides. We 1n India could set a
good evample in this matter. I de-
mand, therefore, that the whole ques-
tion should be gone into. It is tech-
nically a foreign country; it is now
another country, a State but then
bonds of culture, bonds of history,
bonds of social relations, bonds of
human blood, demand that we treat
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them .n tnls matter entirely different-
ly. They are our kith and kin, how-
ever much we may quarrel; they are
our brothers and sisters however much
we may get exercised over some pro-
blems. It 1s very very essential not
only for the promofion of good 1e-
lations but even for the promotion of
the Tashkent spirit. As far as Pakis-
tan 1s concerned, as far as these peo-
ple are concerned, we should be gmid-
ed by the Tashkent spirX and ae
Tashkent spirit demands, Mr. Vice-
Chairman, that 1n the mattei of pass-
port applications coming fromn  the
members of the minority community
m our country we treat them with
extraordinary consideration and sym-
pathy and see that everyone of them
gets passport 1n the quickest possible
time It 1s very very essential. I am
volcing the sentiments and feelings of
a large number of members of the
minority community in my part of the
country, namely, Bengal, and also in
other parts of the country and I do
hope that the External Affairs Minister
will specially look into 1t Even 1f
he cannot change the law now, he
should give proper direction to the
Passport authorities so that the pass-
port applications commng from the
members of the minority communities
seeking to travel to Pakistan, whether
East Pakistan or West Pakistan, are
as a rule sanctioned That is what T
would like They should be ag a rule
sanctioned T do not like deputations
to be led over this matter. I think it
is a very very lepgitimate and vital
demand that we are making and T
hope it will be conceded I do not
know: they are not going, T believe,
to accept any of ~ur other amend-
ments but if they do it ix good

But I would say finally that the ad-
ministration of this particular Depart-
ment should be exclusively under the
External Affairs Ministry The Home
Ministry should be avoided as far
ag possible and every citizen of India,
so long as he is a citizen of India,
unless he is guilty of moral turpitude
and things like that, should be en-
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titled to get passport. The ‘P’ Form
system should be completely abolish-
ed.

And with a personal note I  will
finish. As you know, Members of
Parliament have got passports and
sometimes you send them for renewal.
I hope you have done it, Mr. Vice-
Chairman. Now what they do is this.
If they do not like they just cut out
the particular endorsement which is
already there. It has happened in my
ease and it has happeneg in the case
of others also. It is an insult to the
Members of Parliament. When they
hold valid passports and when those
passports are sent up for renewal who
are these Passport authorities to can-
cel the endorsements, when we are
answerable here, when we stand here
every day, and cross out certain coun-
wies for which the passports already
earry endorsements? It is very very
wad. T can understand it in some cases
when we are at war with
sertain other countries but even
80 the cancellation should not
e made in the manner in
which some officials do it. And I
kope hon. Members opposite will sharg
with me that we should not be subject-
ed to needless indignities of this sort
Because indirectly it is an indignity to
shis great sovereign institution called
$he Parliament of India.

=t grae fag Wt (ToRAE) ¢
T wER, 39 T 9o fagaw u%
AT AT GOTHT S AT AT A
faee & 3w fqual ax 9 Seen
Sy =9 o9 AEE @ER ¥
1 & & Fa9 A WERA & AW
™ o fagws ®-Gm owwr ¥
AT AT G AT AT T FET & -
g foewr afawaw gar £, 99 ave
o SAT STEAr g |

¥ & g 919 § AEws a9-
aar § B sy Y wsgmar &
FEET F H TEUIE AIE 24T 3,
32 SU! TEAEl F FqAY F
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#, afeea & weg 39 arelt arq &, AfT
fre7 s aul B-fomd fag q@)
F T qZT IIT WET TEAT TT -
I AEF FT FUW AAHTT JOEF
9z faar, faer FE @ eomeg & fear
o) W FE w1 W 1 WS § IR
feemaq ¢ a3t 3 | g wE =T
o1 fF Tad g g9 7 fagia o ww )
%< fF fagal @ oy @0 ag =@t
& #faFT § a7 T 1 TR W
o § g favam #30 § ar o¥ fady
i F2W AT S G AANT Hfgw ¥
e g, 9w fay geafeet g, QFAr
gsT | w 9g feee & fF oww wA
FT qATT GHA W I AEANT WEF
o HA W@y F oy foaar gt
aeger Jifgd @ SaAr Agr It wE
& A IHEA FT Q¥ FARFT GFR
q O g H AN #Y w2 ek
fax f5 gftw #1€ 7 W FW 71 70-
78 fFar £ | g8% semar o 9T %
TY et w1 TgHT @ wrar § Ay
ffesm aftamo a&F v 9T Ty | o
W wrigfea st oo w9 o
FL AN F I WA AGFIT A
FH FT  FT AT AT GEAT 5 | I
avE F Afuwe 39 &y o § ) s
=BT g7 T T 9 9iEfesdi &)
T T, 39 AR faw &1 fawiy
Fq ®ug, fafy darem g7 ard s
FY wfud o9z £ 34T, AW FIA 4T
FT A 997 QT A AR F aEr
affa W @% aqr gwar & aREr
ag *Tq shafasAs 4, argrr ag @ar
sfaes & #iX T a9 ¥ g% f4-
9 K W AT AGEIT T, AOHL
g 39 W 9T Al 9Tgd § | 3
i |l 1 faEET 79 e agd
foeqa s @ T § Wk ag faegw
A I A F AL T I =3
ave gim FE M smwfFang
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(= geze fag werd)

FEA AN F T8 W TA AR UTAN-
QA T FIA F AGFRE TG
T %3 | e 9T AT KA ¥
HIfqg <y ITANT AT AT, FTA FT AT
g & gl ar gafar ag T G
sqrar faarerag @ feey & gaT
AN & wAAT ag A9 g & el
ITINT 577 1 FT ATS F o 797 @) FAfed
ag faqar qv wgor, gaskr afower
faadr faegy <@ IqAr & TEE
FELATHF F1 AfaFHR Arq Atawen
F 3T W qg AfaTHT9 7 FIA A
T Fi & GH FAT A, TF AR &
AT AFTT AT & GH F@T 2,
FAT A F I I ATfGEOAG A
OF ATl GFwa faqa qrer @ g
S fF ogar wiedarma &y fere &
fade & ot 3 o gy 1 F IorAe
F fadw & W ag smw | zefaa
¥ fadaw & fr ag v fafw damg
@ AT 9 faam 1 9% & qa@
wgien +f fF gad wifagd s i
fea @ & @i & Wl wfiwr
#T FH FA Fr 3fez ¥ fpar r waEAT
g AR 39 TAF § I TR F FOET
FEW F 997 F @y FIAF
gra far ar wfasrd w1 wfazfa
IIANT FIT T FH § 9 HIAL q9ar
& g%, a1 93 faq savaT Wewr g |
3 P

T AT AR AAG F qT KA
SEAT | FEF T WY FB ATEATH
F § e o 9% A fRar #Y qre-
9 I F IFR FIA T, IANE FT
fog w77 & g9 w7 §, faw gq wa-
R T J57 FIA w1 AMGFK @I &
TR 3 WIRAT § Y AT 3T ITHT AFA
AT "TT AT AET AZY | ATT AT HT
wlgsm qar =Ry ¥ AfFT ag
FAAAH AT T LA T A FAW
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F & wFaq< a1 faT | ¥w agr g
g fr fF soon TR 9d g 39
¥ 31 fay St adar £ Saey afdy
o frean @ § afer s § faw
FIET § IR AR TR s1aT IFE
FIAT A A8 3 &, I AR ATALA
YT F OGN AT NS HIAT AR
g @ wifgas <@ *x fF afsws
TTWE ¥ AT GLFTC AT FL I AT-
5T § 5 59 3w & g o, fasn-
fedr av maw 3, Saw gewEn fEar
ATAT AR AT ITHT A6 dF qgl
AT AT | A NS qA qrg Tl
Iy =fgr e TEifar W oERg,
AT ATAT VL SATGT G507 § oG ;T
Iq URT FT ARA I F GG H AW
Haq wiaFR gufaT @ Jgy € |
TEHT AT g7 T fF 3@ w1 F gra
fer 7 afusi F mizefe s
FH AT TR F SR ASAEA qar
g g

e fegay &1 s 1§ T
g froamgy ag X we® I
T Hfaw 797 g | faar & Sfes
TF B ARFTA T Tedi A1y S8 T
¥ FEA FT GAHT FFA F HIO0 AT
721 afasrd F & sarar afdfag
F FCOW AE Tl Ael ZEAIT | A
FIA TF TFIfCT AT IF qEAfGT
T qTEY WS A g 9w @A
TR FAT seeea A § 1 whex
AR Tgl TX FIET ATE 1 §, HIQ
& o 95 g 37 aF WY 9 & 5 &
TFX ¥ 3HFT ITNT fawar war 0 4%
frar man, 27 Fid F O SEE gAEw
FTA FT AALAFAT & | 9¢ AT & FF
TN A MFANE & HiuwTCEl FY
A FT ATA-TAAGT  FATT A
FIA FY § | T9HT 7J9G 7g g0 f&®
fF o g7 /rd st S gemEd ¥
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T A AW F7 AT BT & 1 S
FAT G A4S §A AR § IRT 7 FedHe A
EFIT , 3w T gaw, wrfeq, TE% a9 A
qraey , 99 AFT A1 eTwal, AT HY
T AN - TN AT ATE
¥ AT wAES ¥ FET AWT 3
T TR TG qEH FET =9 R
geiafza & AR fedwm syfefees
HIYIT 97 8T g1, I8 ST Aar 6
g, WX FE e o IE # uF
HT 3, G T SAH! ATAAT &I HT
AM-GAATT  TAET AT g AT FAY
ZAAT & W fF AT waw 9 I9E!
THIT & & TAE AT AL A7 9T
IF T AT REH F, AF T H1 ZHA
W # wiawR 7o g9 ¥ @A T"T
g

& gamar g £ 59 w9 & gl
q¥ W AN, a9 R, JUEC H A
@y g, A A9 a<F & 72 a1 g [
gu o 3w F four giftww o Y
for% Freor gEr AW WR @R AW &
graey ¥ foefl g #Y wE=N gaT &),
TEY IAT TR, 4G FIE TF TE T qEA
T, A7 A T qA T AT Y 2,
g A W F T GFEY @
AT T & HIT W FTIA JAHT A
W TSE Agd & 999 9T W TH
aafen Aoy 3w A da7 FAT A
g OV Fad G a9 g1 A g
¥ g e &1 gefiRm W) oA
gaR @ & o gan faam= ot e
B, fw a3 frew it o Difafera
feaffaamm & wiw it 59 & S
7 @i g, arag ;T €t q=Q &Y A
g fF adw &1 afasw & o) e
ALHIT FT ST ATAT G STHT AFA &4
FT HIT OIS GET FT 3% JHC F
T X T AR o faeE & AR
oy faee Y W & @y & agr
s Y g gfgwtar F g

[ 8 JUNE 1967 ]
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QY TS AT & faems s v
I e THX & TFET6 FT T FA FT
gfarz g =gy |

TMT AT 30 s W ifeaw @™
AT FTE F G R T H R A1faedy
SUART FIA T GEATFAT AT K F7
FT T FX AT IART 7 FL & 917
A1 F5 o faoia gar & S9 ax am
N #3 F  Far 97 7y ag -
qFW T @ q9 @ § "W g fFoag
FA 47 g8 TF TOF I, q T4
UF g2 F § I HUIIHT g
R AT TCAL | T &ad QW & framay
TN F FTOT I UF B d HEHA
TIHTA 9% ST &, I I8 G
#1 fraer & < e F17 o <1 &, Far
ST TR &, T aF a1 gHh! arfole 71
gt g 5 afF= g &= a9 &
F AfeFr FY s F1 a8 Fgr o
SFT FRT Aer o gha g Ifua 4@
it &1 7% f& 9 @@y 92 ANE E
#E WY 3T FA T THAL THAT IO
&g 3o & fEgArh 15 W FW E, I
A OFAA TGAN AT HE AA FIQA
¢ B A @, W @ A AT @,
g9 W F FT 7 A & e gy
ST EFT | WE AT AT T 9 ghe 7,
faasr ®var &, A (B BE BE aEr
¥ O, 9 92§ F6l A OF TF F99
9T WX TEfEAT AN FF AT 0IF (§
T & @y @ 9y fafue X, ag &=
AET | 98 iRl 9 9F] W@, IER
UGG , IFHT AW, IAF AR
EOF & a9 HAA FY FEET I T IqRT
T T )

(Tvme bell rings )

T AT FT JE T GETT AT
g feomar =Tgar g 9 & A
f <Y st ¥ 98 W FTE T qAGH
qET A AR R 0 T F1 aO=
T )
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S AT (ITL F3W)
#1A7, 11 37 TANE A aF F a3
fa® a3 = AT ;EA 1 A I A
# A Y R@ AT A F AR ATIA RN
qrar & grge fady et & {9 a9
s @y & Afgsr R awe
Y AT G A1RA | gHIX wiaww ¥
-4 T7 §aH & qEATT gaeT T
SrAy &1 g -—gErfay faar 2, TfF
fafad sedege &, f& woq 0o% &
T AR T HET JHT FE | TG
HEETHTA , | .

Iradreas (S AFITTHR |AEA) ¢
7z & & fFa o8 ow F gL A &
g

Y TAALEAA FAT AT ATTHR]
g1 Far faar 1wy gar g ?

IR (f RAIT WA W) ¢
g, aff 1 98 wFT ToF A IR AN
ST ardr & for §

Y AT ¢ aY fagdAr @
27 A 9T A g g N AF F WX
foret AeTfcE & A1 ST 9% UF Ty
FT g% [FAT G AT AT AGY AIEY
& T 9 H A S CF qoF & ANH
F1 fFeY g3 g% & 919 9% OF qA
FT g% faft ot aeFe &1 T
AT | { qAAT Tgar g A faw
AT A T & AR gL A S AN
=TGR § ¥ 47 1Y, TR
feRr &1 &1 g9 TR §, O A
& W @1 g ST feuny fam & g,
T2 w0 waT w1 fadelwr | wn
THFEY AT FT FO0 49T F I
T FT HI JTATATES 3T 1 &t A
** AYNET FTHGT T AT gH AT Fgar

[ RAJYA SABHA |
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FAY £ | gHAB! FEAT ST AT § I TE
7 faradty A @ 7% gfrar gaTR vt
&1 2w foa qefiaal 1 T FT AT
2 9 qEET FT g A 9941 a1 aan
7€ WEEd 3 7 g & Wiy g
F WET T G, T F AT TF F
TIAOT T g1 | TAIT W A gH
ff AR & g9 S Y | gH A8
g, 7 A gw wEA , afaT wr oA
A fEad & fF S 9 ogwash q
FATHATET FATT FT Foqal &I & 3
petty  bourgeois %: aF qJ=1
¥ gUERE AT TATTT FEY g1 wEAT
ERER E‘T"Fﬁ%f% Workers of the
world unite forea &, gﬁm ¥, HIZL
aF R &, RF 7 e o i 3w
F9 Hgd g | AFET 3T @Y I 1w
HIT IqF TAT(TF STAGIT FCAT, HFT
FAL, AT FLAT—FT aFT T Fh 2
AT @ daifrs o8 | agd &
Tgas & faame giar anfzy, #fs gw
™ U F AamfE § | o, Sarfy
oY g2 & wAaT F Tw©F F e
TR F A AET §, ARl T & A
TR £ ) AT a9 WA R
g9 AF & AMIGE § W WK AR
TH USF F HGC A FT g6 & a g4
qoF & qET AT A T 7 IR AT
wfafafy &, T AT ATHRT AL 39T -
R ¥ 39 q5F F 7T @ g T5F A
AT AEY & A AT F AL AH gH
FIAT GIT 3T H & g9 qATT 9
w0 fa=me faam qr

st Ay fas (sdm7) 319
T @7 391 F1aT § Alg2

IIAATERE (ST HFAI ARG
AT FT A-F A ATZ7 FH T F1E AGY
e
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sft qsmrEaw 7E #q WA fay
Ff AT in gy Ay A O
39 q99 fq=17 31 T0Eq ¢ | gAfay
FH TTEL FET I T A ——AFT F4AT
T3, FgT AW F ZR 2, fasre eIy
Ty FrTaR s A Ay mm O
uF qeox, UF UF a1, UF OF exfa, O
TF FAGTATAATEZAT T 74 A% g8 THHT
NIT 130 A AF ANITG1E AW AGT
FAEI1E AR FH  § JIF71 SRAT 3
S =TT Wed &, 5134 faw ¥ 437 7,
foF ATz &1 wAE" ¥ a9 G
F—ARNIATE & AMF! 34T § 7 qurSalg
AT AT A B FET g, AIF AT
& foamz wvaT € 97 HACT HAT FT FT
IS F1 AT FF 2 3FHT foetar & |
autsearg faadr e uniEEe f——
TN I AR &7 g0 BT AT
ATAT, ARG T71 | T favd 51 &R
g9 | ZAfad o o1 oW ga A E a7
ed g 6 sre o a5 wafea A gar
T AN B U6 Tl s et Afed
fF UF TaAqT F AR 9 A TH
STAAT & w93 fawa & & afafaar
g1 foam, S8 s Avg 9@ g, @
qrvq weww g wfafqis 97 a7 %
AN ——Tg Tud Arfeq fF v grea @
ST | AR T3 B A1 &A1 FF a7
TAATF R AAT ST 2 L ATATE 1 F
W@ Al L FUS W a1, 2 FUL &Y
ArAEr ¥ U vgaRfeer 99 F G
1T R faeg F7 A1 G971 57| A g
a2 ¥ T3 QAT F199 F79 12y forady
& g Zw F qufes faua w1 aaEgrax
Aga @g goa afafafaay &1 aew
JET O FO FH FI, 97 AAFA (519
I Tgr 9T I97 A9 @I AN, W 4
g ¥ 93 ¥, 1 I A AT THUSHA
F @93, 35 avg ¥ a@e, tdi——gz<hire
aF 7 a7y @7 99 fF 7w favg & Gu1y

[ 8 JUNE 1967 ]
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T7 FITT THIT FT1T 07T & 1 5,
T AT FEAT g1 fw Agr 7

= FiveenE awn (fagx)  awwd

CAO T

! !

st TAATTRAN . CF HTERHEF 2 |
SART WA TG! qHAT | U AT gfFar
F AW aT T TS A OF a3 T §,
7 ag fasaifvdt w3faw aqr & °
fraifady srsfam ¥ = 71 atat {79
FILIZALT R I AT L |
FH AW AZ0 AT O | ey
2L FErEd T—aTH (1A T AT F—
ATT 919 | UF TIT T AR F715 F
T | TF ARAT &1 q97 AL fAT AT
9z St 7 Far guw! at 9= afq &y
FTT, T (@ FLATFNAFH G | T (7
HTe TH SRS SO T AT Toavqae
7€ q¥ JEAT, A, @7 T07 S AR
AT g T w0l q1 gl F9mT 7T
T FTIAAMI LI I F2T AIFT
FEHT AT |1 UL AT | AT | SFA
FE FATHIW /) 97 7 G guT [
AT a1 | AW AT A7 | 5 ATIH
g war qv afeq st 3 daan faq @
T 919 § UF AW, 91 HIL FE q
TR T qMF TSHT H I {7
FIATAGT ATLH A F7E AR T | 9467
i q o fag & qmA ax Q19 I
FIAT I a8 TE | AT g, O
¥ ATE FA 9IS &7 &1 gF 744 §
W AR T G TATE FLAT ITHR F1F
i a9 aret ALY g\ AT L T TATE
H witAd g1 FE Q1 ¥ AR T TR
g &Y A40  wr gfaaT 1 S TSI g
AT ¥ 99 VR | A VAL AT
faar =mat & W @ gwa geifag
et & qig afds WY sSeadta Aaw
grdt, smFfas aw gl a1 S99 I
FT AT ETFN A R 20 {HH AL gF
AT 2 )
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THE VICE-CHAIRMAN (SHRI
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ITAAETE (o FwaT WA @A)

ZT SATHEE F21 7 8 |
7 3arafzx e
T, 7 G v a /17 |
qradl fewaT

st TRATTI
HE 180 9 aIn3q
fStaay oTag T B v
gALAERT W A4 ¥
SHRI M. C. CHAGLA: This is not
true,

St TTAIERN FTAKT & | AT
ATga a7 AT | 2w AT A (a7 TmA
T 7% & 1 AWAT Tig" FW A F0 g
fam o7t 3 A1 & qrm e oY g
A glama a8 & & F1 o« ol 7w
319 & faelT ar2v % A~F | FTAT, 39%7
T THAT E EURG ISl
T T AT AT To0 & STrA7 98 a8 q@T
T THIT & FH g GTFIC F 3R
TAAY AT 4G T ag T 7 Tr |

off ANT AUt FTE AT AEY
TF aFAT 2 1

Y AT . A AT W AAT IS
® ATT BT AEAT G | 90T A@T AT |
& 78 918 WA A TF | § 4707 777 97
AT AT A 0E iz f AT
A7 qfeadl ame § 9,5 39497 § 7w
FUT AN &1 AW FY ATE AR/AT 2 |
TH 9 &7 AT Tda uwg ugq,s
&1 Y qdt g o< afvuwt qn .
& &= ¥ @1 ||y @ Wy

& WA q@eq 9% 5.3 Oy
fevmadr @ 2

TR I A 77 F2T o
@1 a1 fr =z 9 S mifwee @y 2
SIEL 10 4T qumar Az a8 gan
I T GHKE F9F qIT GGFT W
YT &F (<7 | 37 T © & QAT FT
A TG qFE e 2R @7
WFE T & BF fgaT Mx

AKBAR ALI KHAN): Bui, Mr.
Rajnarain, we are dealing with a
different passport.

SHRI RAJNARAIN' Yoy are not
dealing with a different passport, you
are dealing with the same passport.

AT, a8l TCMIGHRT FIT § AT uE
qTAZ FRTTH TGS | TG qXA 17 (31
FT AR AIS FA F T A9 AT, T IF
HTTH, 1 W g GCHIT AT Tt T,
Ffwa gw STy qrawdr FY A 5Ta F7 5
AT & AT A &Y Aar | ST wAAT F
FATY ¥ DYTHTAA & qF o o, 5T oY
ECERICEAIECEL R
F1 qATHT F 27 4 1% fey, iq 0%
FATIAF TIEET 7 AT | 5T gasiy
FT T AT 1942 F G5, T aqrefy ot ¥
EARI ST F WA A F forg way ar
Mg e faa A fe SaF qr
FAN 2 ITH! AR @l | 79T 1942
T gHw T AT R ATT A1 Y aredy Sy
F wgd qT | I K7 A7 fof 7 g7 &y
F FTgL AT T 1T § & FT F FrA2
F1qT &1 foet @ & T forgr s
|1 § HIT W S F arg o formy
femem ST Y agT A N s oy ¥
T GTHTT AT F1E dTng T2 oY {5 g
gHT UF adl | 37 awg ¥ e fam
BH AT AT AT 39 faq 9oy s
T ATHIT &1 F1E qTHT 87 OF
FHAT | Mo FST W W77 & | 5T
AT of1 W 7 A fadiwy faz A
STt e qEES S ST A
EoUi

U ad AT qqq0ar avgam g |
TET TTTET &Y, U FHEY a1 g$ & forqy
& I FGA {1 (Imterruprions | iy
T ATEH & T 59F a1 H AT A
HIT AHITT § gATR FIT FITw 99
awfaw?ﬁmw&%aa%ﬁé‘aargﬁ:
FATL 3413 & qgq & A 97 sqraraT
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qEAATT g, G F! WATE SATATAT
ATTATAT AT §, T I41 Hgd & F6 gw
AT ATEHT 9% §Y & AIA 91
0 & 9 & o aread g %) twaar
£ | I% QIR UF &7 w5 o7 g a%
FATTE I | TH T FHE[ FT T
T¥GE ¢ FF AT & | q Fga o4 % g9
&AT ST {5071, wan favan, ag famam,
ag fwar, afsa fRT 1 g gor ord &1
AT TGl &F TE | T 7R qg wT
g STHT W IS G&T FT FA18T F
), 921 914 % (¢ a8 TTaqE T8
g | AT 38 qrEwe & af @ 28wy
AT &1 TATET FT &6 ¢ AT agg
F qAfaF 7T gH AT AE A ARy
S o
THE VICE-CHAIRMAN
AKBAR AL] KHAN)
I can tell you 1 know something
about 1t The only limitation 1s the
availability of foreign exchange and
the availability of transport and com-
munication Apart from that, there 1S

no hindrance for anybody to go on a
Haj pilgrimage

(SHRI
Mr Rajnarain,

st AT TR [eer fwgr
S et fzar | gw gard @ ar T 8@
JTHNT | § 7 FFAAT ATEAT § {7 w
z9 ¥ fmad 3 Y arFa @ 7 foag
AT 79T X, AT gH WF &1 =T F1H |
R T 1T FG & fF e * * *

sy AT A x ® v

AT AT oa K

SHRI P N SAPRU (Uttar Pradesh):
I strongly object to 1t, he has no right
to say that

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): That 1s not
fair, that sort of generalisation I think
that 1t should not be taken in the

[ 8 JUNE 1967 ]

***Expunged ag ordered by the
Chair
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record We are discussing the Pass-
port Bill

T TRATTAN & 95 qIgT &0
18 1 BIS 37 § | S ATET 45 AT
gallHh & ITF! Tooa H@E  AAT AT
TTerWa TS @S g1 914 & WA 30
F af @ =R 7% ¢ 59 T WEsS =w
F GEHET T A8 A |

f s aslt @ig S
(Inrerruprions ) oy qrdf a1 @i
g, EET HIREE & A FTAT & FET
g1, Tafaw ¥ gHEH F oavd @0
IS |

off TRARES 71Z ST AT |

(Interruptions )

gaqaTeRe (HY Awa¥ g @a) -

37 @7 A B B afew, 2w T fa
(asr | (Interruptions )

S AAARTAN a1 {Fan g 1 2,
¥ ATH TG FAATAT 2 0ZAT £ 6 720 6%
i AT gT & Ua & 1w q, 947
ATela T WIT AT & ATA= T HITIT A9
ATTHT A @I(EA T ATIA § IZ ATH
gaTar g ( Imerrupzmm) # oo
FT T H S & AT ATEar g o se0e
THT ATH, BT & T&0 F A0 FT UHT
Sl

SHRI M C CHAGLA May ], mn all
humility, ask what we are discussing
Are we discussing the Passport Bill
or are we discussing Congress politics,
international affairs, one world, ete?
I have been listening with great fasci-
nation tg Mr Rajnarain’s speech, But
on a proper forum, on a proper ccca-
swon, I would be very happy to listen
to him But here we are discussing
the Passport Bill, ang the time 1s run-
ning out Let us hear what the hon,
Member has to say about the Pass-
port Bill, not about his general philo-
sophy.
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| USAEAN 7T gF §AT T
A ATTAT AZT FT G A F A1 AT
A SR fFg & F gamT
I am discussing about this bogus vass-

port; exactly I am discussing about
this Passport Bill The one world .

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You have said
that

qi ATATTED 72 51 qr A e {3
g a4 T 2. (¥TT T 13T AT HAT
FA T AT g | T TIEAE fas7 gare
g9 MTANIT T FAA T J0GF & AT
3Iq0 AT G 7 987 9 {Tawq ¥ W@ 3
LAY § IA%T 9% 907 GHAIS |

THE VICE CHAIRMAN (SHRI
AKBAR ALI KHAN): That part we
have discussed. Now you discuss Ne
provisions of the Bill

SHRI RAJNARAIN: I have yet to

begin.
gy 2lgT{F B fagreay gaa q
1 gaz sy fF agak & ot faw 3
T8 UF Tgq g W AeRiiAT agey Aang
g fF os f7eT Ay aTerR )
faug a1 "ag &1 AT I4H GERI &
saar & sfafafa g ST sasr genr
fagffa a1 g g AT FZ AF
& gew F2a fF gardy wratdr a1 &9 §
ATHY FF ATTS FT 50 FUF AT 51
FTs MATEY § HIT AT HEd! F1 A8y
T g A WY g qoF A AFIE, Al
AR IR AT IARAFG A7 § o grarT
gfafafuca satar g FOAT AT gATR
afgfafy ®w g1 F/@T 1 a1 99 T¥
Z0F {EF F1 T AT M oy |
HIT UF qeF & famg Faq JoIAT &1 QY
Ia% fog g5 JEE & 917 ) 37 IE

[ RAJYA SABHA ]

Bill, 1967 2000

FY ZAT FTTAT & | T AT ¥ A 2T &
I3 1 77 SAT%T, qoa qok & (398 £Y
OF ANTHATH FATAT AR & 1 A0,
q WOF BT THF JIA ISTAT FTEAT
g T ag ot fadyqafora & ag fefaiasr
g areAafsfai@as &+ awfewar e
garafavrsa g @ aes fadiaafaaey)
( [nwerruptions) v & a1 fyes v
A FEAT g faawr aeewTsdwA
Fga ¢ | S TE feedt ¥ 9 g, o &Y
AT H qFZATRANT & AT 3AFT 47T
g faea Y \eEy

THE VICE CHAIRMAN (SHRI
AKBAR ALI KHAN): Your time is
up.

| ST - 7, AG DY,

g TOFT T8 )

SHRI P. N. SAPRU: Mr. Vice-

Chairman, this Bill has been necesgsi-
tated . .

ot ToWTCRW ;AT [gET A8
T = AT qrEH FT ZF 2 AL AW
T HTT §F 77 MTFAAT LT T w7Jav
¥ FId |
SHRI P. N. SAPRU: Sir, this 8111
has been necessitated .
Y TSN gy o7 g 1 afed
{187, ¥ UF FI7 FRITT FT TTETT FY
& JTAT F1EAT § | 39 97 ¥ 29 15
T3 FIT WG FY T 49847 & {4309
¥ #afs o wag Agey #1 gfaaq ¥
fray frdus 9T A17A FT ST AT
wWifas g% 2, SaFt wraq, =feq, B

g

SrEATETA (A AT Wy @)
T F U Al W FIT ILF LN

s TSR : FYT q@T E

ITAAETA (Y HH T A ") -
e AU atgg a1 §
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Y TRATTED : ATE R ST 1T
tq7z a1 & | SAF129 e of, 3afey
4 A% A F | Tg F1E <A & 1 gAY AT
 fman aver 8 1 7 F1 W g, F €
qarar g fx <t g=ar @, S F7 gmran
SI

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRI I. K GUJRAL). Mr
Vice-Chairman, Sir, I take serious ex-

cention to the type of language the
hon Member is using for the Chair.

{1 TRATan ;. 97 7@ § R
aTzq 32 8, I YT g U s am wr-
S35 T2 Ag HUST S FTF AT AT
T 3150307 HTF: GH F1 @11 SR Ay

FAT ZH ST ATAT | UTT ITHT FAATEY |
should learn manners how to behave
in Parliament.

SHRI I K. GUJRAL: You should
keep quiet,

THE VICE-CHAIRMAN (SHRT
AKBAR ALI KHAN) 1 have callcd
Dr Sapru. (Interruption.) Order,
order. ¥

St qQATCAN ;. GET ST

FLF DR F I W ATAFTT
HIZT | oUTRT TS "IN ATA Y
w3y g faiv w1e FT faar 7 v

FAT | AT TIT |

THE VICE-CHAIRMAN (3HRI
AKBAR ALI KHAN): Dr. Sapru 1s
on his legs,

St WARATTAN : EHIY FAT g0 |

o w7 wdre
qTES X E |

(ST w3m)

st TEATCI © AE AT SR
frar &

(Interruption )

SHRI 1. K. GUJRAL:
interrupt like this
(Interruption )

He cannot

[ 8 JUNE 1967 ]
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! TAATTEN © ZHIR T & A1
FAE | 7 =TT FT 99 T FT TE;
g {% g1 st 11 Frard wrEifa,
FEF AR FaeTg foaragr g
mifzat § 7 mizgt w1 fFaaT aug qrel
AT ( Inter uplions)-a- STAAT 12T
g 5 fafws wfedt & fram faaar
THY 12T 74T g 1T 34 fruifw qua
FT 51 &29 AT § I8 AT amfres
qrEl 1 fFaar am7 faem & 1

THE VICE-CHAIRMAN  (SHRI

AKBAR ALI KHAN): I w1ll enquure
and let you know. Dr, Sapru.

SHRI RAJNARAIN: Where s the
question of enquiry? 519 qf‘ai I
TFST wEr 9T T g & Wi
qfeex 1T 56T 79T qARRY | vAT AET
fe ddrast asr v 7 gw w1 fFer
fzat sra

SHRI P. N. SAPRU: Mr. Vice-

Chairman, this Bill has been mneces-
sitated by the historic judgment . . .

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): There 1s altc-
gether one day. Mr Murahari vpoke
for 8 minutes and you have been
good cnough to speak for 22 min i*es,

St TIRAAN - AT AV fHAAT
ST | AT ST T a1 8 )
(Interruptions )

THE VICE-CHAIRMAN
AKBAR ALI KHAN):
fixed one day for this Bill

(SHR1
We hav-

&Y TAAATTEAN : IAY g F! 4TAT
T £ 1 ow faw S agw e S A
g1 &1 @ fgwe @ faero

There must be some proportion, some
definiteness.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): The largest
time was taken by Mr. Bhupesh Gupta
and by you.
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SHRI RAJNARAIN: By me?

THE VICE-CHAIRMAN {SHRI
AKBAR ALI KHAN): Yes, no other
person got more than 15 minutes.

SHRI P. N. SAPRU: Mr. Vice-
Chairman, Siv, this Bill has been
necessitated by a historic judgment ot
the Supreme Cour‘ in which if has
held that it is the fundamental right
of every Indian to travel, and they
have interpreted these rights as to
include the right to travel abroad.
Now, you know, Sir, that before 1014
there used to be no passport. I visua-
lise a day when there will be no pass-
port the world over. That is the only
common ground for all of us to meet.
Mr. Rajnarain, in some sort of a
vague manner talked of a world fede-
ration or a world government. I
would like, however, to say that
while issuing a passport the Govern-
ment should be careful to ensure that
passports are issued as a matter of
course, If there is nothing against a
person personally, if he is a decent
and good citizen, he should not be
refused the opportunity to go abroad
merely Dbecause he happens to hold
some unorthodox views against the
sovereignty of India or because he
holds some unorthodox views on
social or economic questions. It should
not be used as an instrument of pre-
serving a closed order. We are not
a closed society. We are a free society
and this passport system should help
us in encouraging the development of
a free society.

I know that we have certain diffi-
culties so far as the exchange regula-
tions are concerned. But these ex-
change regulations can be very well
avoided by businessmen. It is aot
possible for the average citizen, for
exchange reasons, who wants to have
a wider view of the world to go
abroad today. That is something for
which the Government cannot be
blamed.

Also I would like to say that this
Bill provides for an appeal. But the
authority of the Central Government
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1s going to be final. Though the word
“final” 1s ysed with reference to the
authority of the Central Government,
my friend, Mr. Chagla, knows that
he will not be able to keep 1t out of
the purview of article 226 of the Cons-
titution. You may use the word
“final”, you may say that the decision
of the Central Government will be
fina]l but

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): That is under-
stood, Dr. Sapru,

SHRI p. N. SAPRU: . .. even then
mere i1s the right of appeal coming
under the jurisdictiorr of the High
Court though the writ power is of a
very limited character. It is not an
appeal power. It is only of a revi-
sionary character. There is some safe-
guard so far as the average citizen is
concerned.

1 would have liked, Sir, a committee
te advise the Government in regard
to this passport business to be asso-
ciated with the Government. I think
that is not provided for in the appeal.
I have not personally much confidence
in these committees. But I think it
is good to associate people of various
professions in such committees to
advise the Ministry of External Affairs
or the Home Ministry so far as the
issue of passports is concerned. I per-
sonally would not like the Ministry
of External Affairs to be influenced by
the Home Ministry. I do not cast any
reflection on the Home Ministry. But
the Home Ministry has got a way of
looking at things which is not neces-
sarily the way of the Ministry of
External Affairs. I think the Ministry
of External Affairs should not refuse,
generally speaking, ordinarily speak-
ing, passports to persons who do not
hold orthodox views on questions
which are agitating this country.
If I go to a foreign country, then I
must behave in a particular manner.
It is expected of me not to run down
my country in a foreign country. De-
cency requires that I should speak
with some reserve about my country.
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But, for example, take Sheikh |
Abdullah. While he was abroad, he
saw Mr. Chou En-lai. We do not know
what talk he had with him. Mr. Lal
Bahadur Shastri did not consider it
necessary to ask him what talk he had
with Mr. Chou En-lai. He was detain-
ed without trial for meeting Mr.
Chou En-lai. That is not the sort of
thing that we should have in a free
society. Similarly, Phizo had never
any passport. He is out of India, but
he is a person who can be of help 1o
us in solving the Naga problem.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): We are now
discussing the Bill.

SHRI RAJNARAIN: He is discussing
the Bill.

SHRI P. N. SAPRU: We shou'd not
rule out discussions with Phizo. Therzs-
fore, while I am in favour of this Bill
and while T give my general support
to this Bill, T would like the power
of issuing passports, which is regu-
lated by executive authority, to be
used in a liberal manner. That is all
that I have to say.

A wegniraw (3fzamor) carge
AT ...

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): Ten minutes
only.

At AN - 73 ST @y
fifr wifzr 1 77 Tqaz =7 %3 30
A PR Ar 59 A war JY A2 AT
i

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): They are tried ,
parliamentarians.

Y TFRICAN : I13T AT{ATHE
frry o0y Qv F, SrvAr qrEa W g

st SANITORAA 0 F Ay vaq|-
i uhyq & fafqeer @ ux 27 a

FIAT T § A[F AI¥ T0EH TR

Ffar 31 7@ W gew FEA
%7, 1317 9% 3qfae fear fF Faar

#1 73faaa faa s @ 3 e @
T faer AT S @' @ a8 Swa &1
F{waq 79 AL FAT AT T E
T A agd § F qIA7 487 Jrear |
§ &1 v T &A1 =an g fr e
FM H AT Sl H gEqw g | WY
I qIGEW S0 a1 ge G
FATAT AR &, AlwA 397 7arw at a3
dra7 & f5 =i &1 o6 2 gifad 21 )
AT 73 8 OF A1 A4 Tt @ &
gF A WA AT TW g, (B N
IR qWEWE I HAAr oW A
FATAT F1G — FAT AHATUAT FTH FgT
G g7, st aAT AC AT E T FEAT
FUAT qiga A (& IHF H g%
AT, THTE H ATATTE FT TIEE FIHT
T2 TAT QT 97 Wi & W7 s
q9TAE F TRAY @G ZT F AT
ET AT AT, ATIHT TG (37 T WAL
frasr gFad F1 a6 § 6 9T
agr F191 g e faaa & fawma 9
ag=1 faal SETE ) W7 F15 9w I ANy
&1 3 7% a9 9T oA g F 3 aeg
HITAT AT TQ | Tq7 T 3GAT R ql @
%7 & & ffaq 1Ta9E ¥ 3% gy
57 ¢, fFaan ¥ am &1 97 @ §
T AW S 7 (0 3AGT A0 1 9y
TFEE AGHT £ 5 TH1 0 A AZIT
ST 7 arEgE e 99 § L 3har
T @ | ZATE | A a a9F
oY qrEgT & i § F 1 W {wwr
UF TR a9 T & W7 (A o
fear 997 &t v w9 70 A
AFL AT T 1 F 39 F9 qotie A
AT FT THo TAo To 7 | H =iy
AT Alge F1 f@awa § A
=rgar g f& qa A7 gaF arg A7 97,
VAL qgE AqreT A wA AEg
7 ®.fa7 & et o 70 qfe
§ FAT BIF IFT AT A7 37 T F
g 447 dfzq Az® a? f@ars ¥,
o

Wy o
k4
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ZAAT W GIAGIE F44T TF fgar
a1 W feT e frar fgam
TR AT AR TREY AT A, qT
AT qrAE AT | g8 AT TER
T2 4T | A% A &A1 T g U
qarfeas wafs 7 UHe UAo To AT,
uFq fufqees a1 1 &1 ) adiw 7790
qro &, ATHT ATHITAE] | 397 1 UF
qdEd g1 areT & fEdfr o q@F
w1 fofr maaq ad Aedv Je7 wEdt
T4 @ AwAT g 1R TR BT
A7 9 97 g7 F | TT AL AT IHAA
4 fasft | T Ax T@TAE T OFT
A\ T2TZT AEAT 7 Z7ars A4 T2
Trrn 37 g fafesy, g wEe
EE(E IR U TN TG UG TR )
qt A AT {4z, IaHedd THAA
fafreer o, 29 zardl &g F &
vz fos fra star o o3x ag faa ged
gerqimen 7 yFiaaEa £1 faFmr
F 1507 9T T A, 27 qATIA TAAT
oY 1 AN 5 1R ZAGE far f ool
1A 2 T BT AT A A AT |
Y qE qrEgE AT A0 A TR
NHA fFar 77 v faat | Gaga
s/ w1 AT ATATE |, 4 1w
FASTATINE | HFT =TT A
¥z ¢ ¥ {5 garT 0 qEdE AT g
[T | AT AL AEY AZY AT AFAT
ar orF A% o TAe T TR fefaey
g goiSA A g fr e Cf w1 wiiEe
F % 5TH |

i THATCAT . TAT qAGFART
YIRATH &T A7 % Al g W7 feq
qeel |

i wF A # AT A
AT TATAT AqEC TZT F@AT, 5T

[ RAJYA SABHA ]

Bill, 1907 2998

festd &5 § w47, aq 8137 § aev w1
qET 1

THE VICE-CHAIRMAN (SHRT
AKBAR ALI KHAN): The Minister

has promised to simplify the proce-
dure.

R § g A #
T Z 1 ANT UF THo T IT UHo
Tde To % AU araqdiE grfda avar
a1 Y wE giiEe FEE gEAT ALEd
FATH A qHAT Agar g F A
M & w7% (A 7 Agfaag € vadr
31 AT AT ATGA AW & AT
ST AT A1E T wAAT fgay § 38 a7 27
fagr # & wwar w1 Agfeaa fawdr,
Tied TH TTHT AHRART FRal 5
aglaea fmedr sl o AW med
il F ST IF g 5a% AT 218 L& AT
aFa | faeE7 2.8 TE IIAATTAT ST
GfEfa T Tala@ig s T gaET T
AET T omwAr L WY =FWEl
HTER T 9Tg Al 4 F7g fawT 7T g
f sreeaT ®, 20 T\ 91 FEAT d27
BT TF AW AW FATE | FEA
fez oA & W wars & fafer
F1 | A FATH  F&7 A1 AT Hr@e F
faw | WL A & A & a0F F
AT AEH &1 T A& a7 AFT 2, 099G
J9T AT  THAFS aqE T gurh
99 ¥ amA TEYIE FEAT FT g9 8,
FEH FET gH Afo, 87 a7 KT F 77T
qTARIE FATHT T &1 | /AT JZ 94T
Tl & W7 e F7 faer ary g
F @tz o7 Fr5 Aglaad @ faady &
T waaT & {0 F1$ arar 98t gy
g a1 fwx #1 wAar 2 ghm A A
& & | I FAT & 2% H T8 AT &Y
g1 % I wew § AOTEM glgw
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# faewa & ag FoT AR § 5
Ty [IATH TATY 7 FHQT F7, TTIT A
7qT FX q0F SFGT HIAE § qEIE
gifer #T g% 78 uF fagad
qed s 5 | & gaw  f@aed
¥ A WO AT @ AT | AT = qgw
oA ¥ gy o aRdT A AT TS
et mfgs | & awgat g & gAv
oo EWr aifea AfEw @ar 7oA
Gl wlgg ¥ 9@ TAGT g 0%
W AgE g g1 WF AT J A
F1$ THo o TRULH FTAT T dT A
grgr ) wa ot § 1 gwowa
M7 wrAEl S & fay gmd namue
THFET FL@I 2 | AT GITHET FAT
T 1 gEORET ST AT gEANT AT FT
F miar srgd, qEr wEeEr & 97
ST A7 gl Agr &7 AT (e aE
® AT AT TAT T FAT BRI |
¥ AuE T . FA1 AT Hw T Figd q
FIT, WO AT & AT 59 T2 S § T
#1 ot F1E wpTaz gl g Afed wT
7 zu {ewrifzs f@na ad &
g7 g zgE witEs, vaF v 'R
BHTFZ F1 20 F1(7% | o &t o &R
faefy Y 13q av AT 98 AT AT FTAA
T g F wal ARED @Ry 91 FT
aw & faars a1 9 F@1 a1 @
F5 W Axd § {75 3w & faers wgar
AU ST F2AT

| om0 3w A fges
qg TATHZ G7 § )
it SATe |IREAOr ¢ SAR AT FAT

FOFTE ;g fom WL &1 qng T /AT
¥ & 7 1 %7 W T FA o Fro
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¥ wE % @ g, & miewd fediaw
¥ %g 781 g, ¥ uh wiend fadiom
§ MR ¥ A g § sAr § 1 WG
A ATHEAT FAA F AT G T -
He & QT dopT, FOT qong AFAET
3 fr mas@a D =g a7 MnAr @A
g w7 T gfew #1 1 ¥ ¥ @ AT
HIASGT 3% g1 ST g qIA -
TEqe & o F3 & 9T 1 HIT-
foiorT a7 ¥ ¥ A1 AT W WAL
T AT T NAT QY I\HF FwERT
TF B STFAT |

' TIMTAA ¢ AR AT
g @

AT SEETT A R C I EC Y
TZ WA FO @l g, ¥ N TTRE
I AT e § A\ T B WT BT
mawr &7 feav sy @ MmN 37
FMTAT T\ i gv qfafacqsse
F TR & T f@ws a7 £ SAHT
qEE AN AT |

A Aty £ w1E weAr e
aifgr  f% 1 garA9RIT MEHIE, &
TREE ATEHT § a8 WX aney  frey
FH &1 Grigw sna1 =gar § 97 ag
g fewmdr £ ag smaeest sar Angar
g 3o oo amiE SeEy § sk AT

3 fam

B2 uF T Fg FT & §3 TS0 ¥
T AN T AT AT 3G @ E | TG
TN B 3T § a7 FAT FOAT 91T
TET A7AT | 5F & o1 T 7o UHo To
TATAT FIYF 72%0 feay g Argm-
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[y st ArerFr

ATIHT WZEA, 72 ®o faar war ar
T & wgr 91 =EA, ©T F;TTE AL
feara staq e S & |y F w9 v )
qrT FAET 5 72 To ¥ TTE, w1,
gEmfam o WF 39 geRi &
R0 FF F GFATE | AT FATEH |
FT A AT 78y graT & fo N
9T 110 3T 150F0 37 T | AT I
fiF ag weorT dar avar § ar 48
FE FET F AT H AW [
FAF TFIIA F( qUfET FTRT F
qZT T, IF T AR T 397 AR
JIT AT § AT ITA WORT AATHT FT
FAT BEALT GFAAT & AT TFALT HAT
¥ 7T arfeg ag 987 AT E WX AOE
®RA QITAT F TFAT TGFAT § |
g St ‘Y’ G gAr § 72 To AT
110 To I #7399 71 faega Fooa
g 77 & PF a3 ey agt I AR
agr ®AT T | AT 7T FA E, qA
qar & + & 92T 3RT faaT Wy F
qrg T AT AT JT AFIUAEIE &
g 9T W W A Y qar frogar
AFOAT A F A AT, TF QF AR &
arz fawre fad A7 22T AETIHT HIET
A AN | FEART AT TAT AGL AT | AR
qIT JUT T ZT F7F AT | AT
Fargy B 93 %1 27 72 ®o H &N
gr asar ¢ A 67 w3 =1 & fag
FIEE A1 ATH | qT AF AT HIF g TG
T & A N R R L mET
ag &7 ARFdr & f5 72 %o A 110
To FT 'fY ®IF § | AT AMT FFT AT
FT AR qeH] A1 {7 FIF 97 | Al
TH LT FIUFT F¢ ATTFT Ffor

FIAT arfge 1 & 9 wew F A9 98
HFAT ARAT £ |
s TRATTA ¥ 0¥ AR

T AT ATTAT & SAFAT ATGATE fF
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S AN ZAF AT T, ST 98 qF FEA
¥ AT IAF qIT Y AT FIC AL AV
FLTH FT T | gATTSATLITTEATL . . .

Iqaarad (A AFITHAT A ) ¢
FAT qEf FT TG FL 1 SR FR
Tt L. !

S TETTAN ¢ Ag qHIT T AT
o A T E

faaw g @@ T9 T A9
Fad g\ mwgy gar  qgro|
w9 w@T FF W F IR
FAT & A7 ALY forarm, felt &7 7w
gl faam, mo A T wR L IR
Fog w1 ata o & T
gsigifer g
g3 g Fgr |

i ST
rfsa

=k el"go To HZAT
FET 8 1

st KA g g8 T
zo quy  foamw w0 ¥ Aix § FT0
29 A1 § WX 89 9 AET g, @1 S|t
&1 argay ag fadew g faogw ot
AT ATCAA ST AEAT A& 2 F
ag @3 a3 9a foa% gy ag o g 3
FAT AT ITE AT Y, Qe | 9,
1 g1 g ' & AT fawer a1 o7 ag
ST & Y FrS Ffae it & av ey gy !
T Hg F AT |

SHRI D. L, SEN GUPTA (West
Bengal): It is a very serious matter.

THE VICE-CHAIRMAN (SHRI
AKBAR AL KHAN): I do not ap-
prove of the procedure but as a con-
cession I al'ow him to clarify this.

| VRN

ST

" S7 aqr

s wng ATUEA . HA AT 9g
Fel
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ot CRAAGT
g

| F@AEAN . AR A qH
A AG W &F 4 AT 9 )
Ht TEAREN ;. Fg AW Ay

T, 9% AT FAZT Y W w7 F T
™o

ofl SWAARED . {A 3T q@T
Y AT FY Y T T |

SHRI NIREN GHOSH (West Ben-
gal): Mr. Vice-Chairman, thig Bill
seeks to retrieve the position created
by ihe judgment of the Supreme
Court. For a pretty long time, innu-
merable people had a lot of grievances.
The Supreme Court judgment gave a
relief to them by giving the funda-
mental right to travel but in the name
of passing a regulatory law, practi-
cally a situation has been created
when everything will go on as of old
and nothing will change because, that
wil be the position. So this Bill re-
instates the previous position which
was negated by the Supreme Court.
First, the entire apparatus of passport
has been utilised by the Govern-
ment—the Home Ministry, the Fin-
ance Ministry and the Ministry of
External Affairs—as a potent weapon
for political discrimination. It has
been the practice time and again and
that remains in the Bill itself under
the omnibus formula that when the
Government thinks that it is in the
interest of security, sovereignty and
integrity of India, it can refuse issuing
a passport to anybody and you cannot
even question it, you cannot even
know the reasons for it. That is :he
weapon that has been utilised time
and again against the political parties.
That position remains. This is the
point that I want to pin-point flrst.

The next point is this. See how it
has been working recently. During 1966
Mr. Mahesh Nigam was fo attend a
T.U. Conference in Eastern Europe as
an AITUC Delegate. Then he was
not given a passport or he was given
a passport when the Conference was
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over. Mr. Sadhu Singh was nominat-
ed by the AITUC to attend a Confer-
ence of Hungarian Trade Unions.
There were to be two delegates. One
was given. He was not given but the
other delegate was given. In this way
the Government wants to disrupt even
the mass organisations and create
grounds for guspicion but no reason
has been given. He got it after the

conference was over. Why?
4 p.M.

Mr. Ambika Prasad Bajvai was
nominated to attend the May Day

Celebrations in Moscow. He was given
a passport after the May Day Cele-
brations were over. So in all those
cases the Government ysed it. In one
case they denied it, in the other case
they issued the passport after the
purpose for which the passport was to
be given was over, And he had no
other business abroad at al! but for
this, but he could not avail of the
function for which he was designated.
And then who is to determine the
security, sovereignty and integrity of
India? This Government I do not
think that the interests of security,
sovereignty and integrity of India are
safe in the hands of this Government.
Had it been so, these innumerable
C.IA. agents would not have been
able to infiltrate into every sec-
tor of the public life of India—
these foreign agents. So for this
Government to sit in judgment as
to what constitute security, sove-
reignty and integrity of India is a
travesty; it is an atrocious thing and
nobody will believe this Government.
And then, when a passport is refused
on this ground, you cannot ask for
the reasons; it decides in its omni-
potent wisdom. So this is precisely
the weapon which will be utilised
against the political parties which
were in the opposition. On the-other
hand, those who really injure the
interests of the country, they, every
time have been given freely -passports
to travel abroad. Even the ‘P Form,
was no bar nothing could prevent
them. Is it not a fact that a certain
big business house went to Washington
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[Shri Niran Ghosh.]

in order to get the Government of
the U.S.A. to put pressure on ihe
Government of India in order to give
up the fourth steel plant at Bokaro?
He could do it; he could get 1he
passport. And is it not a fact tha.
when Mr. Biju Patnaik went on a
public assignment to the U.S.A. he
put up at Waldorf Astoria Hotel, the
richest in America?

SHRI P. N. SAPRU: Not necessarily.

SHRI NIREN GHOSH: Did he uot
take a suite of two or three rooms,
for which tHe money was not provided
by the Government of India? Only
two thousand rupees or something
was provided by the Government of
India. But the suite cost him every
day Rs. 15,000 to Rs. 20,000. Where-
from did he get the foreign e.-
change? And wherefrom do all those
business houses get the foreign
exchange? They freely trave'. They
are given passports. They can travel
and they can also injure the interests
of the country in this way. So I do
not see that this Bil] can be accepted
by us in this form. So a sort of
parliamentary committee or any non-
official committee should be set up,
and every case where the passport
is refused should go to such uon-
official committee, so that really they
can be satisfied. Otherwise there is
nothing doing, and on any ground,
without assigning any reason, you
will be doing as you were doing durinz
all these years.

Then there is the passport racket,
and many g time it has come out
in the press that there is a passport
racket, But nothing was done. I doubt
whether the External Affairs Ministry
is 1n control of the issuance of pass-
ports. Practically, T think the Hom=
Ministry should have brought this
Bili, because that ig where the obiter
dicta rest. It seems it is they who
control, and the Finance Ministry acts
as a handle in the form of ‘» Form,
and only the rubber stamp is of the
Ministry of Externa] Affairs. It is
clear that the Government is func-
tioning in this way and against this
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passport racket Government has dune
nothing so far. Everybody will t:l

you about those things.

I can cite another instance to 3aov
how political considerations weigh 1n
the matter of issue of passports, how
it weighed in the case of an M.L A
He had a passport. He was given a
passport. He has travelled abrcai
several times. He applied for renew -|
of his passport when he was not an
M.L.A. 1t has been rejecled. On -what
ground, nobody knows. Perhaps, if
he is again elected, he might be pii-
vileged to get the passport, but row
it is clear case of political diserimi
nation. Cases are being broug
against Sheikh Abdullah. What he
has actually done, in this the Govern-
ment has not chosen to take the House
or the country into confidence. They
have kept him in detention. They have
on’y said that he has done bad things
abroad, but the Government has not
given any details whatsoever, and the
person concerned also was not giver
a chance to explain things to the Prim»
Minister of the country So who will
believe you when you are keeping t"
person for eleven years in detention
without giving him a chance to explin
things? Nobody would believe 1n
your sagacity or wisdom or anythinsg.
So that is the position that we have
come toin regard to this Bill also. So
I want to tell the Government anA
our External Affairs Minjster in -1l
humility. that this Bill should be re-
cast, because political discrimination
and other things are suspected in th's
measure, and even anti-national thin: :
that the bhig businesses are committing
abroad time and again. Even when
they do anti-national things, they
are given the passport. This Ministryv
has failed to stop them from going
abroad, and they can do it at their
own sweet will and squander foreign
exchange, or to squander their depno-
sits in the foreign companies illegallv
through clandestine methods. So the
‘P’ Form has not been able to check
foreign exchange conserve foreign
exchange and resources, because it is
they who are spending thousands and
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lakhs of rupees when they travel
abroad—and they frequently travel
abroad. They get their ‘P Form all
right. It is difficult only for those who
do not travel, who perhaps once in
their lifetime want to go abroad. The
ordinary workers of political parties,
they are not big men. They are poor
men. Sometimes they want to go o
a foreign country, responding to their
invitation, to attend some conference
or assembly. It is against them that
this thing is used. So the entire thing
ts not fairly done.

I want to say in conclusion that the
judgment of the Supreme Court has
not been given any consideration &y
the Government of India. Whenever
a Supreme Court judgment tastes sour
i their mouths, in the name .f
honouring that judgment they pass a
regulatory law. Now in this case they
have practically nullified their judg-
ment and the same old things wiil
continue in the same old way, and we
are going to suffer. So I request the
Government to reconsider the matter,
recast the Bi'l and remove the obiu-
xious provisions, particularly *hose
provisions for which, you have said,
that one cannot even demand the rea-
sons for which they were not given
the passport, under that omnipotent
umbrella of security, sovereignty anud
integrity of the country. At least
there must be some place, a court or
a non-official committee, where the
Government should explain these
things. Otherwise our suspicion will
remain. Cases have been geoing on in
this way. So this passport business
should not be used as a political
weapon by the Government against
political parties. They use their pri-
vileged position and give passports 1o
those who really are against the in-
terests of the country. Wel’, they are
given; they are being allowed to travel
abroad. Only the political parties are
being penalised time and again. So the
entire Bill, particularly the provisions
relating to the observations made by
me should be recast or modified in
order to restore public confidence in
this mgttet‘
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SHRI M. C. CHAGLA: Mr. Vice-
Chairman, may I start on ithe note

sounded by Mr. Ghosh that we were
trying to nullify the judgment of the
Supreme Court? Far from trying 1o
nullify the judgement of the Supreme
Court, we are trying to give effect 10
it.  If my hon. friend will logk at
article 21, it says this:

“Ngo person shall be deprived of
his life or personal liberty except
according- to procedure establisherl
by law.”

Therefore, the Constitution fathers,
who drafted the Constitution, envisag-
ed restriction of personal liberty undey
this article. What they provided
was that the restriction must
be by law passed by Parliament.
Therefore, this was not an absolute
right and what we are doing
today is to come before Parliament
to ask Parliament’s sanction to put
certain reasonable restrictiong on the
right laid down under article 21 of
our Constitution, namely, that no
person shall be deprived of his per-
sonal liberty. I agree that every citi-
zen hag the personal liberty to go out
of India, but in the interest of the
country, in the interest of its security,
in public interest, the Government hag
10 put certain restrictions on that
right. I challenge any Member of this
House to point out to me any country
where there are not passport regula-
tions Some countries have laws,
others have administrative regulations.
Bu¢ every country does have legisla-
tion or, as I said, administrative rules
or regulations whereby either pass-
ports are issued or Dpassporis are
denied.

SHRI SUNDAR SINGH BHANDARI:
Are they equally wide?

SHRI M. C. CHAGLA: Well, there
are such provisions. For instance, In
the USSR they are fairly wide and
the gapplication goes to the Foreign
Committee, to the Internal Committee,
to the Security Committee and go on



3009 Passports

[Shri M. C. Chagla.]

It is not so easy to get a passport
even in a socialist country like the

USSR.

SHRI SUNDAR SINGH BHANDARI:
But there are countries bhesides the
USSR also,

SHRI M. C. CHAGLA: Yes, I know.
But I wanted to say this for the bene-
fit of Mr. Bhupesh Gupta, though I do
not see him here. Take, for instance,
the Uniteg States of America. There
it is a very curious position. There
under their Constitution and under
their laws, they cannot restrict the
right of any American to have a pass-
port or to leave the country, unless an
emergency ig declared by the Presi-
dent. And the House will be sur-
prised to learn that ever since the
Korean War or before that even, an
emergency was declared for the pur-
pose of enabling the State Department
tp restrict the right of the American
citizen to obtain a passport ang that
emergency continues till today. In
American law there is this emergency.
1 1ooked it up and satisfied myself, and
because of this emergency the right
of every American to obtain a pass-
port or to leave the United Stateg is
restricted by the State Department.

SHRI RAJNARAIN: In what way?

Shri M. C. CHAGLA: i3 - mig~
‘Teﬁ # | It is entirely left to the

President. Well he may
have administrative rules

sft Trnean . iR & a9-
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SHRI M. C. CHAGLA: I have not
studied it in detail. But I am sure
they are not more liberal than these.
I want to give one assurance to this
House. It has been my duty to care-
fully look at this legislation to see
that the rule should be that every
citizen should get a passport,
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SHRI M. C. CHAGLA: There wag no
difficulty of any kind, There was no
question about Mrs. Pandit not getting
a passport. I do not know where from
my hon, friend gets all this,

SHRI SHEEL BHADRA YAJEE:
This is also one of his fabricated.
stories.

SHRI M. C. CHAGLA: This jg the
trouble, I do not know wiere my
friend takes yp these fantastic stories,
these fairy tales,

SHRI RAJNARAIN: It 1s a reality.

SHRI M. C. CHAGLA: Therg jis ho
reality. As I wag saying, I do agree
with this House that the rule should
be that every Indian citizen has the
right to have a passport. It is only
in very exceptional cases that pass-
ports shoulq be denied. @~ My hon.
friend Shri Murahari said—and I enti-
rely endorse his sentiments—that we
shoulq have one world, that we should
have common citizenship, that all of
us, all human beings, whether they
live in China, Russia or the United
States, should be members of one
human family and we should abolish
passports altogether. My hon. friend
Shri Ruthnaswamy alse sounded the
same note and he thought of the old
days—I remember those days—when
anybody could travel anywhere. There
was no question of any passport or
foreign exchange, or P Form, If you
had the money you could go and get
the foreign exchange from the bank
and yoy could go to any part of the



3011 Passports
world, But thig 1s a curioug com-
mentary on our civilization that though
we talk of interdependence, and say
that we have advanced, today there
are more restrictions on travel than
there were ever before. The world
hag shrunk ang today communications
are so quick. You can go to London
in a few hours or even t{o America
in a few hours. Yet it has become
more difficult to get there today than
it was 30 or 40 years back whep it
took longer to reach these places, 1
think this js how the international
community has grown up. They have
accepted the passport ag part of life.
But what is happening today is this
and I want to draw the attention of the
House to this. Gradually the system
of visas is going. Many countries
are arranging reciprocally to do away
with the visas. This is the Interna-
tional Tourists Year and we also have
made our contribution by saying that
anybody who wantg to come to India
need not pay any visa fee. This is
done to encourage people to come
here.

Alsp I would like the House to re-
member the function of a passport.
What is the function that the pass-
port has to play? First of al] it esta-
blishes your citizenship. I am proud
to hold an Indian passport when I go
abroad so that if anybody wants to
know what is my citizenship I can
produce my passport and say that 1
am an Indian, Secondly, it gives
protection to the Indiap citizen. It is
a political document on which the
foreign governments are expected to
give me protection, help and assistance,
Therefore, the passport ig not a badge
of slavery. It is not something to be
agshamed of. @it is something to be
proud of. Therefore, I do not agree
with Shri Murahari that the abolition
of the passport by itself will bring
about a world community or more
interdependence than we have today.

1 want to give another assurance to
the House in view of what Mr, Ghosh
said. T say that in the administration

[ 8 JUNE 1967 ]

i

Bill, 1967 3012
of this Act, as far ag I am concerned,
as far as my Ministry ig concerned, to
the extent that I am responsible, I will
not permit any discrimination, between
party and party, between individual
and individual. It will be stiictly
administered according to the principles
laid in this Bill. As I said, every
person who applies will have to satisfy
al] the tests laid down in this Bill
It he satisfieg these tests, it is not my
cencern as to what party he belongs
what is his profession or whether he
is a rich man or a poor man, or a man
coming from the middle class,

SHRI SUNDAR SINGH BHANDARI:
But the difficulty comes about the
interpretation of the law,

SHRI M. C. CHAGLA: I agree, as
far ag administration is concerned.
Let me clear up this issue. I said it
before and I will repeat it again, that
the Home Ministry comes in before
the issue of the passport. My hon.
frieng Shri Ruthnaswamy asked,
“What ig this? You apply for a pass-
port and you have to wait till the
police report is received” But then
how is the passport officer to be satis-
fied about the various qualifications
that it j5 necessary for him tg see,
before the person is given a passport?
For this purpose the police report is
necessary and a reference may have
to be made to the Home Ministry about
his political antecedents, whether he
is our citizen and so on. For thig pur-
pose reference to the Home Ministry
may be necessary. But once that is
cleareq and the passport authority is
satisfied that he satisfied all the con-
ditiong laid down then he has to issue
the passport. It is obligatory. You
see that section says that he shall not
refuse the passport. The Home Minis-
try goes out of the picture. As I told
Mr. Gupta, I am not concerned with
the ‘P’ Form. He sajq there was col-
lusion between the Finance Ministry
and the Home Ministry. I do not know
anything about it. The duty of the
External Affairs Ministry is to issue
the passport. Once it ig issued, the
subsequent stepg that the citizen might
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have to take in order to be in a posi-
tion to leave the country ig not my
concern, Foreign exchange conside-
rations, other considerations they are
the concern of the Finance Ministry
and if there are any grievances about
the ‘P’ Form I hope hon. Members will

make proper representations to the
Finance Minister.
SHRI BABUBHAI M. CHINAI

{Maharashtra): I hope you will join us
on that issue,

SHRI M. C. CHAGLA: You want me
to be part of the deputation?

Now, may I briefly answer some
of the criticisms? One criticism has
been—Mr, Trilokj Singh voiceq it—
that the Central Government may in
public interest refuse a passport. What
is public interest? It is too vague.
Now, public interest has never been
defined by any court of law by any
Judge. Public interest means the
interest of the public and you have got
to trust the Government that it will
act in public interest honestly, fairly
and dispassionately, If you start with
distrusting the Administration or the
adminisirative authority, the, no law
can properly function. The basig of
any law must be the assumption that
the person or the persons who are to
administer the law are honsst. If you
start with the assumption that they
are dishonest then you tnay as well
not pass any law. Therefore you must
start with the assumption tha+ this
law is going to be honestly adminis-
tered. If that is so, mustn’t you en-
trust the power to the Central Govern-
ment whieh is responsible for the
safety, security and integrity of this
country to determine whether some-
thing is in publjc interest or not? It is
percisely because of that that we have
given no right of appeal against that
decision. The Central Government
cannot be expected to disclose al] the
sourceg that it has which lead it to
the c¢onclusion that a particular person
should not be given a passport. We
have various sources. As vou know,
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we have our 1ntelligence sources; there
are sources which we have abroad and
1t would not be possible for the Gov-
ernment to disclose those sourceg to
satisfy any authority that {Lat decision
is correct. Certain discretion must
be left with the Central Government.
Now, look at the figures. 395 per cent
of the applications received in 1966
were accepted; only 04 per cent of
the applications were rejecteq go that
even without this Act the number of
rejections is minimum,

Now it hag also been said that in
certain cases when an application is
rejected on the ground of security,
sovereignty of the country and soon,
he is not bound to give reasons and
it was said that this was against the
principles of natural justice. I agree
that natural justice requireg that if an
order is made against me--I think it
was Mr. Bhandari who said this 1
should know why the order has been
made against me but here again it is
public interest that makes it impossi-
ble for the officer to disclose the rea-
sons. Ag I said, if a man ig acting
against the security of the country,
against the sovereignty of the country,
it would be very difficult to give @
written order giving the source and
how he came to this conctusion, There-
fore we have limiteq it to tie special
cases: in all other cases the aggrieved
party will get a written order and
will have a right of appetl.

Coming to the question of appeal, I
think an opinion has been expressed
from various sides of the House that
the appeal should not be to an Exe-
cutive Officer. 1 will be the first to
agree that a judicial tribunal is always
better. Having been a Judge for many
years, naturally, my proclivities are on
that side.

SHRI D. L. SEN GUPTA: Who
stands in the way then?
SHR!I M. ¢. CHAGLA: 1 myself

stand in the way and I wil} tell you
why., Now I want simplifieatien of
the procedure for gefting a passpert.
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I want all the delay about which we
have heard to be done away with, I
assure yoy that if you had a judicial
iribunal to which appeals are to be
preferrad, the matter woulj Le delay-
ed for month. Law’s delays are well
known I am sorry io say; law is slow,
law is methodical law is rational.
law gives fair play. You hear witnes-
ses, you give postponements you allow
the counsel to argue the case and it
takes months and month; before you
can get a decision
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But 1 will give yoy thig assurance.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): I think there
15 much in what Mr, Chagla says, The
question of delay is very vitat,

SHRI M C. CHAGLA: Ag I sad, I
will give this assurance that the appel-
late  authority—I will see to 1t by
necessary notification—hag scme legal
qualifications or some legal experience.
1 do not want any Executive Officer
without any legal qualifications to be
the appellate authority. Here again
comes in the question of trust and
confidence  You should trust your
officers. Trust begets trust You cen-
not start with the assumpticn that
because an ‘officer in Delhj 15 sitting
in appeal against the decision of a
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Regional Passport Officer 1n Bomnbay,
Calcutta or Lucknow, he wiil necessa-
rily decide 1n hig favour, Why should
he? He has nothing to gain. But
thig I will try and do; I will see that
the appellate authority 15 a persor
who has some legal qualifications.

Then my friend, Mr. Trilok, Singh,
was very indignant about putting in
clause 16 in the Bil}, that is, the indem-
nity clause. This clause finds ; place
In most of the legislation and what
does it do. It protects an official who
acts i good faith in his officia} capa-
city. But for this clause, the cfficers
will be liable to be prosecuted or
liable tp have suits filed against them
on the most trumpery charges. You
must protect your officers who act in
good faith and who act in their official
tepacity, We are not protecting dis-
honest people; we are not protecting
officers who have acted mala fide; we
are protecting officers who act, in good
faith and surely an officer ig entitled
to that indemnity. Otherwise the
officer- will fing it difficult to act. If
for every official act which 's done in
good faith he is to run the risk of
litigation or prosecution, it will be im-
possible for the officers tp function
efficiently.

THE VICE-CHAIRMAYN (SHRI
AKBAR ALI KHAN): Without this
provision also he ig protectzd by the
general law.

SHRI M. C. CHAGLA: Well, that is
a little doubtful. We want to remove
all doubts on the subject,

Then Mr, Manj made a rather inte-
resting suggestion which again js not
practicable. He saig we choulg have
an advisory committee to advise the
Regional Passport Officer before he
gives the passport. First of all, there
will be delay; then it will be a source
of nepotism, patronage and corruption
ang certainly I would not like the idea
of 3 Commitiee advising the Regional
Passport Officer whether a passport
should be granted or not. People will
canvass each member of tha Commijttee

ang vou know what wil’ wappen,
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Another point was made about rve-
laxing these restrictions petween India
dnd Pakistan. I would be very happy
to do this if Pakistan showed the
slightest inclination to normalise the
situation. You know what is happen-
ing; you know how much efforts we
have made.

' SHRI D. L, SEN GUPTA: What steps
have we taken so far in thig regard?
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SHRI M. C. CHAGLA: I will tell
you we have unilaterally done so
many things, We said we were pre-
pared to trade with them; Pakistan
says no, We said, let us sett]le the
question of the propertieg left Ly the
refugees in the two countries; Pakis-
tan says no. We sajd we were pre-
pared to discuss about tele.communi-
cation, about transport, about economic
co-operation; Pakistan say; no. And
what has Pakistan done about pass-
ports? There used to bLe a special
kind of passport known as the Indo-
Pakistan Passport. We are maintain-
ing it but they have stopped. Every
Pakistani who wants to come to
India—normally it will be the minority
community—has got to usa the inter-
national passport and get a visa, Now
that costs much more.

Now I will give you a gross instance
of what has happened recently.
Here is a great Indian nationalist.
Many of you might have heard of
him, Mr, Trailokya Chakravartty. He
is eighty years old.

SHRI D. L. SEN GUPTA: Yes. He
is ailing,

SHRI M. C. CHAGLA: Quite right.
Some Members of Parliament wrote
to me about him. Ile wag in prison
and because his health is very badg,
he has been released. We have been
pressing upon Pakistan to give him
a visa or a passport to come to India
because his friends want to see that
he gets proper medical attention.
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SHRI D. L. SEN GUPTA: We
shall be very grateful if you could
secure him,

SHRI M. C. CHAGLA: I am trying
to do my best, but I am pointing out
what difficulties we have. It
Pakistan wants a relaxation of the
passport regulations, we will cer-
tainly meet them to do it, but the
position is the other way about. Pakis-
tan does not want any one to come to
India. You heard about the un-
official delegation which wanted to
come to India, They put their foot
down. They do not want any rela-
tionship with this country. They do
not want normalisation.  They do
not wan: the Tashkent spirit to
prevail. They say, till you settle
Kashmir and settle it according to
our thinking, no progress is possible.
Therefore, as I said, I am quite will-
ing. If Pakistan says, let us libera-
lise the passport regulations and let
us liberalise the visa regulations, we
are certainly prepared to meet them.

SHRI D. L. SEN GUPTA: For ‘he
information of the Minister, I can
tell him here in the House that Mr.
Trailokya Chakravartty—we call him
Maharaj—is a great revolutionary
and has passed more ‘han thirty-
tive years in the British jails, So, it
you can secure his release through
diplomatic channels, get a passport
for Mr. Trailokya Chakravartty o
zome to India, we will be very grate-
ful.

SHRI M. C. CHAGLA: I am doing
my best. 1 can assure the House
that I feel very strongly about it and
I am doing my best.

THE VICE-CHAIRMAN (SHRI
AKBAR AL] KHAN): The House is
in full sympathy with this case and
I am glad that you are trying your
best.

SHRI M. C. CHAGLA: We have
proposed freedom of travel between
India and Pakistan, but without pur-
pose. We can exempt any person or
class of persons. If Pakistan is will-
ing, we are ready to remove all
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restrictions. Clause 22 gives us the
pcwer, but we must have some res-
ponse. It is no use my holding out
my hand, unless the other side
grasps it. And believe me we have
done everything in our power to see
that the relations are normalised so
that the two countries live in 1
friendly spirit and as neighbours,

Now, just one or two points more.
Many suggestions were made with
regard to simplifica ion of the rules
and about the Bill. 1 want to assure
the House that to the extent that it
1s administratively possible—it has
nothing to do with the Bill—we will
do everything to see that there is
simplification and delay is reduced.

Ncw, with regard to the regional
passport offices, I agree that today
they are few and we must increase
their number. This is a matter of
finance and we are taking every
action to see thal the number is
increased. Today the position is
this. We have Regional Passport
Offices in Bombay, Calcu.ta, Delhi,
Lucknow, Madras, then wunder tihe
Chief Commissioner of the Anda-
mans and Nicobar Islands and the
Chief Secretary of Goa. I agree that
looking to the large size of our
country, there are not  sufficient
offices. We ought to give more faci-
lities to those who wish to go abroad.
We will try and see that more offices
are established. It is a question of
finance,

SHRI BHUPESH GUPTA: What
about the revolving tower?

SHRI M. C. CHAGLA: Well, Sir,
1 have answered all the points and
I hope the House will accept the Bill.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): There is an
amendment of Shri Rajnarain for
the circulation of the Bill for elicit-
ing public opinion. He is not here.
So, I am putting the amendment
before the House.
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The question js:

“That the Bill to provide for the
1ssue of passports and travel docu-
ments, to regulate the departure
from India of citizens of India and
other persons and for matters inci-
dental

or ancillary theretg be
circulated for eliciting opinion
thereon by the 5h September,
1967

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Now, I come
to Mr. Sen Gupta’s amendment, as
amended by him.

The question is:

“That the Bill to provide for the
issue of passports and travel docu-
ments, to regulate the departure
from India of citizens of India and
other persons and for matters inci-
dental or ancillary thereto be taken
dental or ancillary thereto be
referred to a Select Committee of
the Rajya Sabha consisting of the
following members,

Shri A. D. Mani,

Shri Lokanath Misra.
Shri Jagat Narain,

Shri D. Thengari,

Shri M, V. Bhadram,
Shri Chitta Basu,

Shri K. C. Baghel and

Shri D. L. Sen Gupta (Mover)

with instructions to report by the
17th July, 1967.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): The question is:

“That the Bill to provide for the
issue of passports and travel docu-
ments, to regulate the departure
from India of citizens of India and
other persons ang for matters inci-
dental or ancillary there to be taken
into consideration.”

The motion wag adopted,
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN)" We shall
now take up the clause by clause

consideration of the Bill

Clauses 2 to 4 were udded tp the
Bull,

Clause 5—Applications for passports,
travel documents, etc and orders
thereon

SHRI SUNDAR SINGH BHAN-
DARI (Rajasthan) Sir, I move

1 “That at page 3 line, 27-31, the
words ‘unless in any case the pass-
port authority 1s of the opinion that
it will not be 1n the interesis of the
sovereignty and integrity of Indra
the security of India friendly vela-
tions ot India with any foreign zoun-
try or 1n the interests of the general
public to furnish such copy’ he
deleted ”

(The amendment also stood in the
names of Sarvashri Niranjan Varma, V
M Chordia and D Thengari)

SHRI BHUPESH GUPTA (West

Bengal) Sir, I move:

2, “That at page 3, lines 29-30, the
words ‘the security of India friendly
relations of India with any forcign
country or in the interests of tihe
genera] public’ be deleted ”

The questiong were proposed
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SHRI BHUPESH GUPTA Now, a~
you will see here I should have hkeu
the entire thing to be deleted, but
then 1t will be a negative amendment
and will not be admitted I am vers
sorry I could not be present here
when the hon Minister-in-charge of
the Biull spoke because of certamn
other unavoidable appointment and
we do have sometimes unavoidail
appointments Now, I do not know
why all these things shou d be kept
here and whether some other better
way of putting them could unot be
found As I said in the beginning of
my speech during the general dis-
cussion these expressions die liable
to be abused and, in fact, they aiv
abused all the time Certainly we do
not trust this Government with th:
application of such provisions. As we
know, they are all the time inter-
preted 1n a subjective manner with-
out going into the objective conside-
rations with an open mind or with a
fair mind The security of India, we
know what 1t 1s by now We are
still hiving under emergency Even
if the third World War comes and
goes, even then we may be living
under emergency Even if the third
World War comes and goes, eve:1
then we may be living under emer-
gency We are living under emer-
gency for which there is no warrani
at a'l—and 1t is going to be with-
drawn But all these years persecu-
tion of the country’s democratic
movement, fundamental rights and
civil liberties has taken place under
the cover of protection of the secu-
rity of the country Why should I
think that this i1s not going to happen
under this measure” The Minister
may give any assurance, but after all
Ministers come and go, and the more
the elections the greater the changes
as you know in our country He may
give me an assurance and Mr Chagla
may mean it I am not questioning
that but this is going to be adminis-
tered by the bureaucracy by the
apparatus which will be set up or
which 1s in operation What is more
this is going to be seized upon im-
mediately by the M'nistry of Home
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Affairs. I canno!{ think of the admui-
nistration of this law under the pre-
sent Government without taking into
account the depredations of the Hom¢
Ministry and the encroachment ol
the Home Ministry. Therefore, I
know how it is going to he used.

Mr. Vice-Chairman, in Howrah
scavengers were grrested when they
went on strike, and the charge
against them was that they had been
arrested for the security of India, As
you know, in some place some little
girl was arrested, it was reported.
because she did not like to marry
some Minister’s son or something like
that, the boy was arrested because
he was creating trouble for the father,
I Dbelieve; he was arresteq for
the security of India. 'Lhere
are many such cases. It is not
merely political people who  suffer.
Whenever the Government like,
they put people under arrest on the
ground of security of India. I come
from a State where we had such
cases. For twenty years there had
been the so-called West Bengal Se-
curity Act, The first thing we did
take up with the administraion of
West Bengal was to annul that Hecu-
rity Act. In Bihar we have dome
that. Therefore, we know what it is.
Why therefore this kind of thing ?
Does not experience teach us any-
thing, that we should keep it in the
present form? But I tell you that
apart from the political cases, there
are other cases also. The minority

community specially suffer. I know
for a fact that when the Muslims
apply for going to East Pakistan,
they are denied passports. People

who have nothing o do with politics
are denieq passporis on the ground
f security of India. These are facts
% am stating. There is no means of
finding out what is the exact posi-
{ion. Now also there will not be
any means of really finding out why
the passport has been denied. There-
fore, 1 say that the security of India
business should go. Our security 13
not so brittle that if we allow some-
body to go abroad, immediately it
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Nothing of the kind. It is an instru-
meni of oppression and in the pre-
sent case it is going to be an instru-
ment of denial of passport espetiails
to the members of the minorit, corr.-
munity.

Then only one point on friendry
relations of India and any other
forelgn courtry, Why this should be
there, 1 cannot understand. They
shoulg then say that on this specific
ground the passport will not be
allowed because the visit of such and
such person will mean such and such
thing, It has to be enumerated. Do
I 'understand that with changes in
foreign  policy. with the slight
change in foreign policy or even
in the External Affairs Ministry the
passport regulations wil] also change?

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You shoula
finish,

SHRI BHUPESH GUPTA: Let mec
develop this point. Amendmen's
should be fairly discussed. Now I

want to go to the US.A.; I do not
get the visa at all; T am not allowed
to go. May be the Governnient will
give me the passport. They have
their own idea. Here what happens?
Some people were not allowed to even
to go. May be the Government will
gorund that it would not help friendly
relations with some country. What
couniry, we dig not know. There-
fore, 1 say if the Soviet Union does
not want or America does not want,
they need not give visa, but wu
shoulg be entitled to travel abroad if
we are otherwise qualified. Why the
Government should come with this
kind of proposition, I do not under-
stand. Foreign relations are not of
the same type, one type of {oreign
relations with the U.AR. another
type of foreign relations with Trance,
vet a third type of foreign relations
with West Germany. How i
judge all these things. What
is  the criterion? What should
be regarded as violating this parti-
cular provision we are not clear
Maintenance of foreign relations is

gets scuttled or wrecked or broken. | primarily the function of the Govern-
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ment in jts External Affajrs Ministry,
its Diplomatic Corps and other things.
If somebody wants to go abroad or
suppose a bad man goes to England.

What does it mean? What can he
do? Suppose I go. They say thal
they  want the Commonwealth
relations to be maintained. They

cherish the Commonwealth relations.
Suppose I as a Member of Parliament
do not think that the Commonwealth
relations should continue. On  the
contrary, if I feel that India should
come out of the Commonwealth, why
should I not be entitled to say this
thing here and also in England?
England has no objection, England
allows me to say that I do not like
India to continue in the Common-
wealth. But this Government under
this provision can say, “no, you can-
not go to England because you hold
the view that India should come out
of the Commonwealth and we appre-
heng that if you go there, you may
say such a thing”. Why? Mr. Vice-
Chairman, at the same time, people,
the wrong type of people. who want
to go to West Germany, to go to
the US.A, they all get passport
facilities. There is no difficulty
at all. The security problem does
not arise. I know for a fact that the
C.I.A. is organising a number of visits
by Indians from varjous parts of our
country and there they issue the pas-
sport quickly. I know it for a fact
that the C.I.A. are taking people to
the U.S.A. and this Govermment Is
allowing passport. There is no visa
problem because the C.I.A. gets the
clearance. It is a frightening thing.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You have dis-
cussed this matter.

SHRI BHUPESH GUPTA: This I
have fiot discussed. C.IA. I never
mentioned in the course of my entire
speech. Kindly listen.

THE VICE-CHAIRMAN (SHRI
AKXKBAR ALI KHAN): We are deal-
ing with emendments,

| RAJYA SABHA |
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SHRI BHUPESH GUPTA: 1 will
tell you how.

THE  VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): I have not given
even the main speeches fifteen minu-
tes,

SHRI BHUPESH GUPTA: Amena-
ments are more important than the
main speeches. Let me finish this.

There are many amendments we
should have given. I shall table five
hundred amendments. That I am

capable of, and on every amendment
1 shall speak for a minute. ThereIcre,
1 say, Mr. Vice-Chairman, listen, you
will be interested. I know you are
a very fair-minded man. Mr. Vice-
Chairman, this is the kind of thing
they do. I was shown by the father
of a girl, who had been taken to the
U.S.A on scholarship, a write-up. He
was a Government officer. He was
travelling in the same compartment.
He was showing me the write-up in
which his daughter’s picture had ap-
peared, The write-up said that this
lady—~I will not mention the name—
when Shri Jawaharlal Nehru died,
dig not weep; when Mr. Kennedy
was assassinatég she wept. This is
written in that article. I say, have
you sent your daughter to the USA
to give such an interview and to write
such things where it is said that when
Jawaharlal Nehru died she did not
weep but when the other news came,

the news of the murder of Mr.
Kennedy, she wept and all that? It
is strange—this kind of education

they give and people are being taken
there, I tell you, Mr. Vice-Chairman
—the Minister of External Affairs will
kindly note—how many visas, how
many passports, you are giving for
the CIA transactions here to get
people to the USA. I think there
should be a proper enquiry into it.
We have

SHRI M. C. CHAGLA: It has no-
thing to d6 with the visa; it rests with
the USA EmbYassy. We issue the pas-
sports. Is the hon. Member suggesting
that we should not issue passports?
we want liberalisation of passports. It
has nothing to do with visas.
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SHRI BHUPESH GUPTA; Mr,
Chagla will hear me. I tell you—when
we apply for going tothe Soviet Union
and other countries, your investiga-
tions, your P Form, your Home
Ministry and everybody is there, and
when the CIA agents’ passport appli-
cations are made, everything work
very smoothly, everything is 1ssued
very smoothly. That is what I say.

AN HON. MEMBER: What about
the USSR Visa?

SHRI M, C, CHAGLA: Does my |

hon. friend go to the USSR without
a visa? What is the difference?

SHRI BHUPESH GUPTA: Differ-
ence? Have not you understood it yet?

SHRI M. C. CHAGLA: 1 have not.
You have to get a visa to go to any
country.

SHRI BHUPESH GUPTA.:
talking about the visa.
your function.

SHRI M. C. CHAGLA: What is the
tunckion?

I am not
Visa is not

SHRI BHUPESH GUPTA: The
function is that . . .
SHRI M, C. CHAGLA: We issue

passports only for those people who
want to go to the USA? Is that the
argument?

SHRI BHUPESH GUPTA: No, no,
you should not . . .

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): When you go
to the United States, there are greater
facilities; when you go to the Soviet
Union there are greater difficulties.

SHRI BHUPESH GUPTA: My
friend, Mr. Chagla, is shocked. You
have been with me, Mr. Vice-Chair-
man, in the Soviet Union and did 1
not look after you well there? Mr.
Vice-Chairman, the question is not
that. They say ‘friendly relations’.
People are not allowed on the ground
of mauitaining certain friendly rela-
tions with other countries, But when
it comes to sending people under the

[ 8 JUNE 1967 )
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aegis of the CIA where actually they
become or they are trained to become
the CIA operators or CIA sub-agen-
cies, then they are allowed. That
does not mean friendly relations. To
allow people to go and to allow people
visa here in order to bolster up the
CIA operation does not mean that you
are building up good relations.

THE  VICE-CHAIRMAN
AKBAR ALI KHAN):

(SHRI
Thank you.

SHRI BHUPESH GUPTA: And the
other thing, public interest, is abso-
lutely useless.

SHRI M. M. DHARIA (Maha-
rashtra): Sir, the Minister of Exter-
nal Affairs is making a statement in
the other House at 500 p.M. and it
will not be possible for him to make it
here. But he should ask somebody to
do 1t . . . (Interruptions) Let me have
my say. Why are you interfering?
May I request through you, Sir, that
the Deputy Minister should make the
statement and so far as the explana-
tions or questiong are concerned, they
should be asked tomorrow when the
Minister of External Affairs is here.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): I think so. If
it has the apptoval of the House, I
will ask Mr. Surendra Pal Singh to
make the statement. And I have &
request to make to the House. We
have been going on with this Bill for
a longer time. I would request that
we sit through and finish this Bill
today so that we may take up the
Railway Budget, if not today, on Mon-
day. -

SHR] BHUPESH GUPTA: That we
will do.

Y  TEmTAw o J qwA A

o gia #E a8y |
THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Are you speak-

ing on Mr. Bhupesh Gupta’s amend-
ment?
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SHRI RAJNARAIN. Yes

SHRI BHUPESH GUPTA And the
clauses

Ay NFATITGY ZATIT OF SV
% HTE7 & (F o) 997 o7 5T /A7~
¥ AN 0 F F, 0 209 ¢ T fwe

A ATEA 17 uT ¥

st gAY tag W AT AF
T ANT SuT gATE |
THE VICE-CHAIRMAN  (SHRI

AKBAR ALI KHAN),
on all his amendments

SHRI BHUPESH GUPTA. No, no.
I have spoken only on that particular
amendment

He has spoken

~ N

st YWATTES g B SIEAT
A1z g fF ATadix 7w Wi 38 A0
FT GWFIIT qPT ST

IQQAARTN (AFAT KA WA )
FH2M AT &% A0V

TR EGINGEEI |
STrFERFT 97 WA ST FA7 1 W Ag
95% g 7 f

@ F f&F ey g7 99 97 Z
AT |

THE VICE CHAIRMAN (SHRI
AKBAR ALI KHAN): §o far as Mr.
Bhupesh Gupta 1s concerned, I think
he has spoken on all his amendments.
But if he wants to speak on any
particular point

SHRI BHUPESH GUPTA. Mr. Vice-
Chairman, I have not spoken on all of
them

| YT AT 0T H, =
W wRvr e aw fag ¥ ozvweeg i oeg
By TIOARAT I qoARL vRAT ) o
agg FETAT AEa A7 EF
ITIE T4 T4 {144 A

g 777 OF [
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“That at page 3, lines 29-30 the
words ‘the securtly of India, friendly
relations of India with any foreign
country or in the interests of the
general public’ be deleted ”

Fzaw o9 WE | @ W7 W
AT TA RAT AR AT gEILT
qASTE FAAT § AT M fawri
wE 3feeqr T R, TAfAE gl
T & ?
qr

o WANE ATHT HTTFT

Bez Rk
THE VICE-CHAIRMAN

AKBAR ALI KHAN)
tion, Mr Yajee.

(SHR1
No interrup

Mt TIHAN STHY FITHS
¥ & WT AT ATAT K | WA
T WA H reEae K@ Agarg {o
WIawg A F 7T F A7 oFqrdy
AT FE AT qAFAE T IS
¥g W AT e gl At & f® of
wWadE ST F AY g IA AT [
IAT KT (AFA

T s FT I A1 {F @y g,
TZIUST AIF ToFeam 47 §, Taaq iy
[T 31TAT FAT §, Beeelt (oeg ore
TEA AT B, I FET T @i
FIT A ALY FATE |\ AR ARG A
9 FZAT TEAT §, FIUAT ATRF B4
fadae &0 1 77 9 qw {57 gu g,
3IH AT G T {9 50 FII5 AT qTa1E)
¥ T ATE g I8 ¥ FAT 32 R
Saqr FOE & 9fwdr M7 garm i
SFU FAT § LT FRIU "A & fF
FT g F) nfead), s@ag awwm
FY Alfa, FAA ATLC F T TR 39
IS FT AFTAEY AT ATAT qEl FT
TIRE L TT IA FTAAAA! &1 4F
FTRTT &/ | 20 EC i C ol

HTH

EF)
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): That none of
us want,

1 GFFTAN oI 4T R,
T8 33 TUFIR & 2% 7375 Tl G474
g, wlZ FA[ W AT £, A(FA UF
argea nZieys, W vE {efage,
AT UF BT &4l wifgy ar 3z WA
FEH T o TET AAT (BT & 115 ATH7
FT 4T ATRS & 76 48 54 FL , § FA7
SIEECEANE T C G 7 B R B 1
AYE | 37 T W gl am g 7
T AF, SATA TG, T Y176 A
Fa F AT ATZAT &, (4 509 AT H)
A% ®.8 W AL T, 4% TN A
TRl %1 % T g #r Tg
siEaT F15AT Fi Frag @ WY
zigar &1 2ifadi (avaq v & ag
maIE 49 W@ FT I AT ARG
T a7 T g 3RvE & Arqr AT g °
afv=qr &7 zaiudr, o waw geaifasr
T 4 sATH Wed 31 A § AIHA 5AN
%% AT AZT 8 | garfad & woqw
FE% S0TAT qrET ¥ Tg WK FIAT wZAT
A0 16 AZ AL ITET AT A TaT W0aT—
AT ST KT AIFT A7 ;T AT, JTET AT
§ TATTFE §  F TITE W &l
THT JA 3V, T e KT 941 HT
faaw aF aq g, Toar vs oo (g0 |
3 TZ TH TFENAEN ATH gieEaT 7

5 P M.

SERICEEC cURIERIECIEED
UFETUHA & AT C[EEATE 7T a7
FIOT F 1 I A FT AT R1FA
FEATT WITTTY o AZ1 T30 ARTE |

g% WRAW @ 5 A0 A
TFA |
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S TAATOAN TFRITHG g7
AT HF A VUIAE, ¥ FG AT HAFIEA
Zd 2 A7 a6 g7 FAATA T gf7 a
© %S & WITWEN RN AT 97 ¥R
39 A 1%q SHAT § | TIHVETH &0
FA FAFTAZT T %GAT & 1 War
WL TGT AT FITUF ARG T 07T 47
730 9T MRl AT A7 1% F9%0
\FEAT CRT L TAT 9T AT, FAT (THIA
£ FAT TZA0 97 AT A W1 AT |

gF HFAT A TH A
LECIE-@

WY TrAMTEe 3, 9IS A T T
Ol

S wex sfgar £1 qEqar
g3 3T 9T FAA g | zafee &
& @1 a1 fv 721 901943 TFW A
(W9 99 94 ~ 29 § (FE] 9 & 19
FI I HIET § 1 F44 2T T gHAA
I4 O9 F gq T [IFEATAL W ATA AT |
FATC =TT A13T 39 149 & faq %1
FIFT FF1 2 gAeAdgfen ¥ shgum
T AT HTIE F VAT W OKGAT  ATEAT
g (% sisar &1 A4 39 319 H1
g1 aidl 4F7 & Wi I (qT [y
FAT AT 4 TH F% AL § a8 af
raexA S @l Aar g0 T, d9
&Y g8 TLHTT §4 F6T 1) 498 @A
TAAT qF) AFAE A 5717 981 F |
TA[ AggR  IA FAE H AT A
i F ®AA F dgHA ST H oA,
T AZ QIR AFF(A H A, qAT
FIF WSAT @ WA A0 AW OF[
FUT 30-32 FUT F97  F@A F
S WA W FTAFA FTEFIT AN G
[T A1 T (T TA ALE F1 T4TF
AT R

AGRTL AT & F B IA(FA &
317 TAT AN R ATH KeTAT (VRO
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AT F 1 JE ) F0TA AT ¥ A3
qedr gl g fF WS ww & A
fog & 7  won 3g 3 wwiw @O
QT g, ¥ - q F A a7 @
2 fr ® =t g 77 faw & @i
Fqw g oA, gas fad wmesr
FOhE qd & wfgy fw zfear &
weet fedwrg foe g & a@d 9x
w1aw gt | gy fae o 9w T
A ggratd  war ¢ v fog aug gardr
AT & A7 A9 ¥ I q19 AF0T
fr w7 g &g & fad a1 somr =rfey
T 7z I gAg AN | fqw@ ww 92
gEar f& foet Y st S92
qAAAT | S wT g AT AT
qg GTHIT TG a9AAr § | AT IqARY
HET FI@T §, ! WAl WET UEA QX
F@E A E AT T wlgaT
g f&s ww s wew ww WeR
FT =g 98 a8 AYAT 71T &
AT 7 1 HIT Fq AT A
w1 Fify wfegaz £ g€ &, S8 W@
F AUAT AR FE qrAT AL F0AT
¥ A3 F A19 FE wIE@ g
wredl fedweg &1 wawg w1 & 7
FT 9 3 wd) F fogEr w@ar g ar
YEF FT WAEY FI gIATE 7 gaer
goear MY FIAT F ATIHT Y
oYL FAAT FY FAHT F qIE - W@
MAZ goT, FAF & gAY F F1U a8
Tl o fot & o @ g o
TS A AR F1 g1 9T T & fF 7w
AT T oA TG ATIT IV gH A%
TAT | TG GT CF a1 F390 T AT
ST gHC F1d FwEN fb AT W TS
TITACTSAY, F4T FTATH, ST JTTRT FIEH 7
TEqET Ay (3 MTHIAT ¥ T
G W WIAM AT W FT I QAT |
ool J ATHTF HALFT & 19 T |
feetors o #YR 97 g Ted1 & % wear
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FEY FTAT | T GF g8 AT A
qar & 78 & T ww wasw uw d )
A ga g, gw ameT & fgena & g
Fg o%d ¢, ¥ § g & a@1g =g
FFT & T g AT & foewg
v T ww & &t fuemq d | zafay
# &gaT A1gT g % W@ & o
FY ST WTAEAT 350 TIAT &, HHIHT
F T HIGHT FT VG STHASAT F7 T
15 GATTRIYT & AYLEF & TH AILHAT 31
Had ATAS I THT FAT B JT AT
FATHIAT {1 AT HAT W A 79T §
LI AT F g we! framea g v
FAT A T AEHT F1RITAGA AT F{ AT
o1y B faaFy | g A AR
FAMIZ | IHGNE § TFH ATH &
faeq 3 o1 =iy 98 Iga! faamn =ifgn |
o9 F & % g0 weeelt fwmeg w1aw
FUT 7T gAeeT & sear fewat faar
srar & arfw gfear w0 sy &9 @,
agr 9 fegml &1 qar faar sar §
gifa @&t 7 g1 ML T8 FT WF IR
#of & warfas a1 WA Ew awH
T FT FWT F 3% T@w & (AY
AR QT WU S(OAT § | gH A 97
Ay & faar okwa , 9@ ¥ qawa
21 gwwraww § fa¥ gu §
AWYT & HIT S(q A A(TWIFAT q9dT
g a1 &g W1 gATT uEg WAL AT ] |
Y A@ 1 gAY FeedAT fTwrg far
g7 FANIH W %S AT Y’
zafen w31 7ot & f% S Fwen< Far
% 3aAT I AL W I8 9AT §
AT HAAT T FIT FAFT gHAT v |
ATST WITAFY FI 3T GIHC 7 FANT
g fear 1 & oft AEw T F A0
#1 Fas awgq F@r g | & ag guAar
z % 3@ g q qvq afY &, awan
ALY ®, T2 TS TG & R gATTU R F R
2 garr S WA g I FwAw AN,



3035 Passports [ 8 JUNE 1967 ] Bill, 1967 3036

A wradfadY fvq a@ ¥ Faw
grir ?

T gH AW § 7 ;T gAY
o o) fRedt R aw faw oSt gd
| T TE T OTE A AR A
IqATE ST A E | gAd fasaa fem,
wErE g, ST G&T A= § gee S
| fau, @ FT ag  gETT arEsfaer
{7 ™ e mrwee g
dtar w3 A&, qudr qfq am o

T AT A g WK
AT T AT g A § 1 gafal
AU F G A FAT AT §
fFag 9@ *qS gF Aer <@dr
tfr foowt ag gug smeam 2
WX oy g 7 qug agea I T |
foa el & aE N 9T ag a9way
& ot aug ¥ FHUIA ¥ gaq
gPm el fR@wrw wEw F§
AT &, IIF( qG TRy &7 AT | qme
# FgAr AEA g fE s rwaw
A AW T TSy AR fAAr e
AT AT F TF AWIICH H] T@T oY
g AT A1 ST IO ] & T
ot g fAg o SeeTaEer ¥
w31 a1 f5 393 fou oF i naed
FUE qAT AT Sy =g W S oS
qMEX AWM FE IART HATIETAIH
T AR g FRE IT AEKAGR
F 3@ FI TAIT T | FAEH FAC
A AR FT %] § WR AW FOq
EHIT & IAC T A W HEAm
Faar 5 ag Al & ghwl A S«
FAN 6 393 AT ¥ T AW FY qraiaer
AR FEUT F Al % &0 74T Q,
g Al F FET WIS AT ARAT &
Wi § ¥k1 & 99w AU
g B ag st o feemr & suat famm
fear s § fafrafa e & et
|IF@I § FZAT QAT § [F PRI X
882 RSD—9.

g (T F e F aw (igaw
EAPT W A AN @AW T G
IR o1 39 foaor # g1 @ &, SEdy
gl AaT § AR SaRifedle wgd
FTTH E |

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): The question
is:

1. “That at page 3, lines 27-31,
the words ‘unless in any case the
passport authority is of the opinion
that 1t will not be in the interests
of the sovereignty and integrity of
India, the security of India, friendly
relaticns of India with any foreign
country or in the interests of the
general public to furnish such copy’
be deleted.”

The motion was negatived.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): The question
182

2, “That at page 3, lines 29-30, the
words ‘the secirity of India, friend-
ly relations of India with any
foreign country or in the interests
of the general public’ be deleted”

The motion wes negatived,

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): The question

JleH

“That clause 5 stand part of tha
B

The moticr: was adopted.
Cluuse 5 was added to the Bill.

Clause 6—Refusal of  passports,
travel documents, etc.

THE DEPUTY MINISTER IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA  PAL
SINGH): Sir, I beg to 'move:

11, “That at page 4, line 23, for
the words ‘any offence and sentenc-
ed,’ the words ‘any offence involv-
g moral turpitude and sentenced

n resnect thereof’ he substituted.”
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{Shr1 Surendra Pa] Singh.]
13. “That at page 4, line 37 after

the word ‘passport’, the words ‘or
travel document’ b inserted”
SHRI BHUPESH GUPTA: S, I
beg to move:
3. “That at page 4, line '4, for

the words ‘prejudicial to’ the words
‘mtended to be directed sgainst’
be substituted.”

for
word

4 “That at page 4, line 17,
the word ‘securky’ the
‘sovereignty’ be substituted ”

5 “That at page 4, line 24,
the words ‘two years’ the
‘ten years’ be substituted”

for
words

6 “That at page 4, after line 24,

the following proviso be 1nserted,
namely :—
‘Provided that offences under

clause (e) of sub-section (2) of
section 6 shall not include offen-
ces 1n connection with the normal
political activities or trade union
or any other activities in connec-
tion with popular move-
ments;’ ”

mass

The questions were proposed

SHRI BHUPESH GUPTA- Some
improvement, I must say, has taken
place, but not complete rmprovement
Now look at my amendment, Sir
At page 4, line 14, you will find that
for the words “prejudicial to”, I have
put the words “intended to be direct-
ed against” I have tried to keep
within the framework of this thing.
Now, why have I put in this thing?
Now one of the grounds for refusal
of the passport 1s—“That the applicant
may, or 1s likely to, engage oufside
India in activities prejudicial to the
sovereignty and integrity of Inda”
Now, here I have tried to keep a3
close as possible to the right spirit,
if there is any at all. My amendment
says, “ in activities intended to
be dire:ted ag-inst . 1 say

{ RAJYA SABHA ]
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“intendeq to be directed against” be-
cause the present provision gives ab-
solutely wide powers to the passport
rssuing authorities to decide whatever
they think, 1s “prejudicial to the
sovereignty and integrity of India.”

Now I want here instead, that acti-
vities must be intended to be directed
against India. That 1s to say, the
passport 1ssuing authrity should go
by certain evidence. It i1s not his
subjective decision which should settle
the matter. There must be some evi-
dence before him to show that the
‘Man is going with the mtent to do
something  directed against the
sovereignty or integrity of the coun-
try If you accept my amendment,
well 1 cannot be denied 5 passport un-
less they are in a position to show
that they have evidence before them
which clearly shows my intention and
that the intention »s to to do some-
thing against the sovereignty or inte-
grity of the country Now, why did
T put 1t* There 15 an appellate
arrangement here and so I can go and
tell the appellate court that I did not
intend to do so I can file an affidavit
and say that T had neo intention of
doing what was apprehendeg in my
case So 1t is very, very important
that this particular thing should re-
maln in this form 1f at all you keep
this idea of protecting the sovereignty
and integrity of the country

Then you will find, Mr Vice-Chair-
man, another amendment on this
clause, At page 4, line 17, the word
“security” is substituted by the word
“sovereignty ”’ Now they are fond
of “sovereignty” I have put in here,
“ . detrimental to the sovereign-
ty of India” Why “secunty of Incha?”
“Security of Indin” is a vague term
If vou mean sovereigntv of Indwa, put
it in this form It should not be so
elastic a definition as vou have given
Now, suppose, Mr Vice-Chairman, I
go abroad and do something which
mnv not seemingly look like under-
mining the sovereignty of India, but
which, 1n fact, may be an act of very
great magnitude or enormity in that
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direction. Here 1t 1 a 'matter of
interpretation. We have the sovereign-
ty, the sovereign right of Parliament
to decide policy issues. Suppose,
somebody goes to the Unied States of
America to settle some major policy
questions hike devaluation in consulta-
tion with the Americans, that would
be impinging on the sovereignty of
our country, in the wsense that the
sovereign rights are being discussed
behing the Dback of Parliament
and the nation. Therefore, I say that
1if you want to have this kind of pro-
vision, keep 1t like this. It should
not be one-way firaffic, because we
find that many members of the Gov-
ernment and many ‘members of the

big business go abroad and come to.

some understanding and deals with
the foreign interesis and foreign big
business and shall we say, certain
people like the World Bank people,
which barter away, if not bartering
away which under mines our
soveleignty  Devaluation was one
such case which has undermineg our
sovereignty They are all protected
under the exsting law It 1s the
poor man who will suffer because
“security” 1s the poice’s concern
Do you think, Mr Vice-Chairman,
that all the passport issuing authori-
ties who wall be distrabuted all over
the country—ang I hope there will be
more regional offices and so on—
would be 1n a position to understand
exactly what foreign relations mean
or sovereignty i 1ts detailled mean-
ing for purposes of this clause? Well,
all that they will understand is what
the police say with regard to the
security of the country and they will
ask the next policeman about it. Sup-
pose one applies for g passport to the
Calcutta Passport Office, the Lal Bazar
Police Commuissioner will be asked
“What is your opinion?” And the
Police Commissioners do not under-
stand much of sovereignty They do
not understand foreign relations
either They have a vulgar and crude
1dea a distorted and perverted idea,
of the security of India and they will
say “No, do not give him a passport

necause he is a wecurity case.”” That
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1s enough to reject the passport ap-
plication. Therefore, the word “secu-
rity” should be changed here. Keep
at least “sovereignty.” “Sovereignty”
1s a more definite concegt.

Then at page 4, line 24, for the
words “two years”, I have suggested
“ten years’ 1 gave this in order to
protect ourselves to some extent. He
has now put 1n “moral turpitude.”
I hope "moral turpitude” will be pro-
perly defined. I hope the regulations
with regarq to “moral turpitude” waill
be properly settled I do not know
whether the hon Minister has the
definition 1n the Criminal Procedure
Code 1in this matter. Moral turpitude
means blackmarketing and swindling
of public funds Well, some such
thing, I believe, would be included.
I do not know how many big business
people will get passports All of them
should not go Many of them should
be prevented from going

Then, Mr Vice-Chairman, I come
to my amendment No. 6

The 1dea 1s this My amendment No.
5 1s there. Thaf procedure should he
absolutely ruled outand I say thatno
police officer should be approached
with regard to such people You may
or may not like one’s activities but
S0 long as these activities are recog-
nised activities under the Constitu-
tion you have no right to refer the
case to the policeman I may be a
trade union worker. Why should my
case go to a policeman? I may be
connected Wwith the kisan movement
or the students’ movement All these
cases are referred to. The moment
an application comes from a political
worker or a leading person of a mass
organisation, immediately they refer
the matter to the Home Department
for papers and their opinion. That
should absolutely be ended. There-
fore 1t 1s very, very important. To
some extent the amendment they have
given is an improvement. I am still
trying to have a proviso clause be-
cause many people have been poli-
tically discriminated against, People
going to the U.S. can get passports
easily. People going to the socialist

\
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eountries are screeneq all the tiume.
People who are high-ups, or connected
with the big business have no diffi-
eulty for passports. They have en-
eugh money bul people who are con-
nected with the trade union move-
ment have 3 lot of difficulties because
the police comes in. Therefore I say
you might consider these amendments
that I have given. Finally I hope
proper instructions will be laid down.
Let it be known, let the Minister
give an assurance if he can, that
there shall not be the kind of politi-
eal discrimination to which we have
been subjected in the matter of pass-
ports. The words ‘moral turpitude’
should be incorporated in a proper way
as not to include certain offences which
are not certainly offences of that cate-
gory but which may be regarded hy
some uninformed people connected
with the issuance of passports, specially
in the Home Ministry, as  offences
coming under moral turpitude,
I hope the Minister will, when regu-
lationg are made, lay a copy of the
regulations on the Table of the House.

sy TwAToEe ;oAWK ouw
AETE  BAT ATEAT £ . FRRREA 1§
ST ArgaT g feedt Fea safsa afs
77 =fETE A A AT { TGEAAA
g5 87

st g arsfi: gd £

St THATEN @ AT AV AT AR
§goar ...

A TEANE A : T A B8 ¢

ot THATTEN Fst |

THE VICE-CHAIRMAN
AKBAR ALI KHAN):
the Minister.

st TemTTEaw o fafaeeT e

e TlEgs A1 wER o§r wy
e g, R g @i fF 39 R
¥ o o1 T E )

THE VICE-CHAIRMAN  (SHRI

AKBAR ALI KHAN): If you permit
me, I would say such expressions are

(SHRI
You can ask
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never defined ang it is difficuly to
define. It will have to be the general
sense of the society as to what is
moral and what is immoral. You will
appreciate that it will change from
country to country,

SHRI BHUPESH GUPTA: Suppose
I get elected with the monetary help
or financial help of a known black-
marketeer out of the unaccounted
money, what will it be called?

SHRI ARJUN ARORA: That is
mora] turpitude.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): I thought the
words are not defined. They are
given in the dictionary. That is the
rule nf interpretation.

s} TRARE@N @ FT AT T |
s, S aTd T F#E @ SE afa-
W TEAT §, WIT I AT FAATE AT
T aq & % 2 a7 ag & famer
AIT qUH | W, 98 FTOHE Y )

Q% WIAA@T qIEG  HAA q°F §
THAT |

it THATCAW : 137 F5F § (& FTAT
§7F 8§ G9HT | g 9gd & WTETE ¥ FE
w¥q & & Fwd A §ga @
W AR &1 T A A T
2 fF @A T G A A =R
wife ¥ a5 THIE T T H q@l
T, W AEE  qer | I HEd
¥ F Aew olieg® #1 waed 2,
@, Hq g | 9 A G
e 3 @ fag d amwar g
(Interruptions)  q{vd gtﬁa\q\g FT
SERAC UL I U A S S
W e fem s 3@ aEm™
et 9T g7 Rt A1 AF AT qEAd |
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oflege F1 S WY TEARE WAl @
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THE VICE-CHAIRMAN

[ 8 JUNE 1967 |

(SHRI |

-AKBAR ALI KHAN): Now I will put

the amendments,

SHRI BITUOPESH GUPTA: He has
not replied. It cannot .pe dispensed
with. We have raised cerlain points.
“The Minister should reply.

THE VICQE-CHAIRMAN
AKBAR ALJ] KHAN):
his  views,

(SHRI
He has given

SHRI SURENDRA PAL  SINGH:
All these points have been replied to
by the Minister, All I can say is
that I am wuot accepting any of the
amendments.

SHRI BHUPESH GUPTA: Are you
going 10 have a convention where the
Minjster says when amendmentis are
moved, ‘I am not going to give a
reply’. Because the Foreign Minister
is not here

(Interruptions.)

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): What he said
was that these points have already
been replied to by the Foreign Minis-
ter and he has mothing to add to it
and he opposed the amendment.

SHRI BHUPESH GUPTA: Has the
Forelgn Minister given the definilion

of ‘mora] turpitude’? This is not fair.

=Y THATCA © FHTY HZE ATH
FET Y | qaT e qan G W
g6 97T ¥ AT AT ¥ | UF
TS IST PAT ¥, FAT M Y
T gRA AT dfegE F A2 H Fg——
A qGT S argee FT @R A A
9 e I gAT JAYE TaS § IHE A
¥ TRfqoy 2 &y 2, fex wusHe =1
¥ wqerd 7G| (AW T @ Feq
F  FIAd AGT TAHT Tg WY ATAT -
Hoo qgfa o o fr S A 3w faw
F ¥ oA F e & SN a
frgas & 2, @7 g & a8 faar wag
9 Fqq 4g - FL A §
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Zw foedt srifedie Y o ad | fay
sHTH{eh TERAUE W, frdl gedm
quTet § ®T A dwE ?

A oWT WA AR T

SHRI BHUPESH GUPTA: It &
an important matter of procedure.

THE VICE-CHAIRMAN
AKBAR ALI KHAN): Let me say
something. If you ang Mr. Rajna-
rain occupy the whole time, you cam
yourself decide. I leave it to your
good judgement to decide it. I think
generally speaking the points that
have been raised by Mr. Gupta

SHRI BHUPESH GUPTA: Not by
Mr. Gupta but by anybody.

(SHR¢t

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): I am saying
about the particular points  raised.

They have been generally answered
and I am satisfied with the reply that
the Deputy Minister has given.

SHRI RAJNARAIN: Wha: about
moral turpitude?
THE VICE-CHAIRMAN (SHR!

AKBAR ALI KHAN): The questiom
1S:

3. “That at page 4, line 14, for
the words ‘prejudicial to’ the words
‘intended to be girecteq against’ bhe
substituted.”

The motion was negatived.

THE VICE-CHAIRMAN {SHRL
AKBAR ALJI XHAN): The questiok

i<

4. “That al page 4, line 17, Ter

the word ‘security’ the word ‘so-
vereignty’ be substituted.”
The motion was mnegatwed.
THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): The dguestion
is:

5. “That at page 4, line 24, for
the words ‘two yewrs’ the words
‘ten years’ be substituted.”

The motion was negatived.
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THE  VICE-CHAIRMAN (SHR1
AKBAR ALI KHAN): The dquestion
is:

6. “That at page 4, after llne 24,
the following proviso be inserted,
mnamely:

‘Provided that offences under
clause (e) of sub-section (2) of
section 6 shall not include offenc-
es in connection with tha normal
political activities or trade union
or any other activities in conaec-

tion with popular mass move-
ments;”

The motion was negatived.

THE  VICE-CHAIRMAN (SHRI1

AKBAR ALI KHAN): The question
is .

11. “That at page 4, line 23, for
the words ‘any oftence and senten-
ced’ the words ‘any offence involv-
ing moral turpitude and sentenced
in respect thereof’ be substituted.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
AKBAR ALJI KHAN: The question 1s:

13. “That at page 4, line 37, after
the word ‘passport’ the words ‘or
travel document' be inserted.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): The question is:

“That clause 6, as amended, stand
part of the Bill.”

The motion was adopted,

Clause 6, as amended, was added to
the Bill.

Clauses 7 to 9 were added to the

Bill,

ft TR TR E R o
ERWEE  FAAT ATEdl § | §6d 918
ST WAl A7 AT 9T AT A FA IF T
FAT AT FqTIT A GA )

IqawETer (o AFAT WAL @AY
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St qwATCEer ¢ ST & 1 ag
FAG G FE FA TAT 4T IT G
FAT4T AT AT BT

FugaTeae (St AFEAT qA @A)
o1 gr, #399T «q gt | Now we take
up clauss 10.
The amendments may be moved.
Clause 10—Variation, impounding

and revocation of passports qnd travel
documents.

SHRI BHUPESH GUPTA:
move:

Sir, 1

7. “That at page 6, line 12, for
the word ‘tw#' the word ‘ten’ be
substituted.”

SHRI SUNDAR SINGH
DARI: Sir, I move:

BHAN-

8. “That at pages 6 and 7, ir
lines 38-39 and 1-3 respectively, the
words ‘unless in any case, the pass-
port authority is of the opinion that
1t will not be in the interests of the
sovereignty and integrity of India,
the security of India, friendly rela-
tions of India with any foreign
country or in the interests of the
general public to furnish such a
copy’ be deleted.”

(The amendment also stood in  the
names of Sarvashri Niranjan Varma,
V. M. Chordia and D. Thengari.)

SHRI SURENDRA PAL
Sir, I move:

SINGH:

12, “That at page 6, line 11,' for
the words “any cffence and senten-
ced’ the words ‘any offence involv-
mg moral turpitude and sentenced
in respect thereof’ be substituted.”

14. “That at page 6, line 33,
after the word ‘passport’ the words
‘or travel document’ be inserted.

The questions were proposed.
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¥ 8% g wEwE § FAa qET AT AL
FéaTEE T A wvww 47 & fr o
R T FG TZEHE JATT FL & A
T F1 i T § gERt A
oY 37 3 F oy AT AH -0 B
a1 fasaifcdy ar s8fwEr a1 wedl
feRreid 71 FaTeA FAATAeE g——(@ &
AT I T TdTer IR FIF AT FAHT
W g ghfedy g faaga g o ag I

#1 srfagr & : ‘unless in any case the

passport athority is of the opinion
that it will not be in the interests”
such and such.

Tay 9 #1 feete &< faar s A
St Wt AF Rz Ja g1 vEw fad
i FA § #4320 Y wa w
N IgHT qaga (/A |

PANDIT S. S, N. TANKHA (Uttar
Pradesh): I think that, when there
is a provision for filing an appeal,
the appeal cannot be filed unless the
erder appealed against is attached
with the memo of appeal. There-
fore it is clear that it will be necessary
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to file a copy of the order, and I am
sure that the provision in the Bill
does not mean that no copy of the
order will be given to the appellant.

SHR1 SUNDAR SINGH BHAND-
ARI: But the provision clearly says:

“Unless in any case the passport
authority js of the opinion that il
will not be in the interests of the
sovereignty and integrity of India,
the security of India, friendly rela-
tions of India with any foreign
country or in the interests of the
general public to furnish such a
copy.”

Even a copy cannot be furnished if
such and such reasons are there.
Then how can it become appealable
and how can the provision for
appeal be availed of?

SHRI SURENDRA PAL SINGH:
This sub-clause relates to the with-
holding of communication of reasons
to an affected person if his request
for issue of a passport or travel
document or an endorsement there-
on is refused or his passport is
impounded. Ordinarily, reasons will
be communicated to him on demand.
The exception is only to safeguard
the essential interests of the country,
such as sovereignty, integrity, secu-
rity, friendly relations with a foreign
country or public interest. Even in
these matters, action to refuse a
passport or endorsement thereon for
travel to a specific country will be
done on good evidence, but the evi-
dence, because of the circumstances,

is bound to be of a confidential
nature . . .

SHRI SUNDAR SINGH BHAND-
ARI: I am on that question of issuing
a copy to the person demanding it,
net the other reasons.

SHRI SURENDRA PAL SINGH:

. which cannot be disclosed and

subjected to scrutiny because, by

doing so, the Government may not

be in a position to safeguard the
essential public interest.
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SHRI NIREN GHOSH: When a = got the passport shows that the
copy 1s not given how can you passport has not been given to me,

appeal?

SHRI SUNDAR SINGH BHAN-
DARI. It 1s appealable according to
the Bill.

SHRI SURENDRA PAL SINGH: A
copy of the order will be given but
the reasons will not be enumerated
in 1t

SHRI SUNDAR SINGH BHAND-
ARI: How can the appeal be made
then?

SHR] NIREN GHOSH: How
you appeal?

PANDIT S S N TANKHA I sub-
mit that this 15 a different thing
altogether. The reasons may unot De
set out in the order, bu, all the
same, a copy of the order rejecing
the petition for passport will have
to state that on grounds of securitly
or anything the passport is disallow-
ed,

SHRI SUNDAR SINGH BHAND-

can

ARI: What 1s there? They can
give a brief statement.
PANDIT S § N ™A m

reasons must be there,

SHRI SUNDAR SINGH BHAND-
ARI: Now what 1s the difficulty in
giving that brief statement?

SHRI BHUPESH GUPTA*‘ Now he
has said that evidence will be there.
Before whom® The passport issuing
authority And I am the aggrieved
party. I go to {file an appeal. First of
all T have not been able to test that
evidence That would be untested
evidence It 1s qute clear Noyy 1
am not even given an 1ndication »Of
the (lype of evidence that they have
mn the statement that will be made
to me or the reasons that will be
given to me Then what is the mean-
ing 1n having an appeal? On what
basis do I stand, because they will
say—if what Mr Tankha says 13
right—that the passport has not been
given on the ground of the security
of India Well, I precisely contest
that, because the fact that I have not

But why I go to the court of appeal
or the appellate board 1s this that
they have misapphed the law. There-
fore, I should be in a position to
challenge 1t before the authority
which hears my appeal. It 1s a
strange way, I can understand no
appeal being provided for, but once
you provide for some kind of appeal,
you should give the party, the appel-
lant, somie reasonable opportunity
to subsiantiate his contention and to

chalienge the decision. But that is
not gwven. Yes, evidence will be
with them Now I can understand

1f they call me and I am in a posi-
tion to cross-exdamine the witnesses,
or to give my version of the evidence
that 1s in their possession 1 will
not be allowed to know all the things
with them Therefore, it 1s all sub-
jective  All  that the  passport
authority will have to say is that he
has got some evidence, and there the
matter ends.

PANDIT S S. N. TANKHA: If a
person goes to an appellate court,
how will the appellate court know
that the matter was pending in the
lower court and that it has been
decided against him unless a copy of
that order 15 attached?

THE VICE-CHAIRMAN (SHRI
AXXBAR ALI KHAN) That 1s why
I feel, Mr. Tankha, that they have
not provided for appeal to a tribunal;
they have provided for appeal o
their own executive officer—I may
be wrong in whatl I say.

PANDIT S S N TANKHA: 1
have not bee-q able to follow .

SHRI BHUPESH GUPTA- Let the
Minister explain

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN)* Mr. Tankha, T
will call the Minister to reply.

SHRI SURENDRA PAI  SINGH:
Regarding the point raised, a copy
of the order will be given, but the
reasons will not be given.
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SHR] BHUPESH GUPTA: Opn what | providing for an appeal We will have

basts do I go on appeal then? You,

Mr. Vice-Chairman, said a  very
mportant thing; many people mav
not have noticed that. You say. it

is not a tribunal; 1t 15 an appellate
board. Therefore, all that I am left
to is to go from one executive 0
another. That is all. Therefore.
there will not be any judicial consi-
deration of my thing; no judicious
mind will apply because the material
on which the mind can be
epphied will not be there pefore it.
The fact that I am going on
appeal shows that I have some
gricvances, I am the aggrieved party.

SHRI NIREN GHOSH:
completely one-sided.

SHRI BHUPESH GUPTA- Mr.
Vice-Chairman, you cannot convict a
person

THE VICE-CHAIRMAN (SHRI
AKEBAR ALJI KHAN): I follow that;
I have heard it

SHRI BHUPESH GUPTA:

and ag far as the passport 1s concern-
ed, denial means conviction; I have
een convicted; now I have been sen-
tenced not to get the passport. Am
I not entitled, as a convict in  this
matter to appeal against my convic-
tion as well as the sentence, on the
basis of minimum requirements, be-
fore the tribunal or whichever au-
thority to which 1 have to file my
appeal?

SHRI ARJUN ARORA (Uttar
Pradesh): Sir, I feel that there 1s
much in what Mr. Gupta says. If
appeal 1s provided for, then there
mus{ be some material on which the
appeal may he based. An  appeal
cannot be based merely on the fact
of denial of the passport. Therefore,
it is necessary that the reasons for
the denial of the passport should be
stated in the order and the reasons
must be full. The evidence on which
the Government has arrived at the
conclusion, that material should also he
available to the person whose Dpass-
port application 1s rejected. Other-
wise there will be no purpose in

It will be

11 1n the law. There will be a pro-
vision jn the law for appeal, but
there will be no grounds available
for making the appeal.

SHR]I SURENDRA PAL SINGH:
The grounds for refusal will always
be given to the aggrieveq person, but
in certain cases where the security
of the country is involved it may
not be advisable for the Government
to give the grounds,

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): I mean there
are two opinions here. There ars
definitely two opuuons and I qute
appreciate that. :

SHRI BHUPESH GUPTA:
can we appeal unlesg the ground
stated?

How
18

PANDIT S, S. N. TANKHA:
Sir,
THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): We have heard
everyone three times, I think.

PANDIT S. S. N. TANKHA* Here
clause 11, sub-clause (1) says:

“Any person aggrieved by an or-
der of the passport authority under

clause (b) or clause (¢) of sub-
section (2) of section 5.
THE  VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN). We are deal-
ing with clause 10.

AN HON. MEMBER: But this has
scme bearing on clause 10

PANDIT S. S. N. TANKHA"- 1 was
saying that sub-clause 11(1) states:

“Any person aggrieved by an or-
der of the passport authority under
clause (b) or clause (c) of sub-
section (2) of section 5”.

So on of these reasons which  arz
mentioned in sub-clause (2) of clause
5 will have tc be given while re-
jecting the petition

SHRI SUNDAR SINGH BHAN-
DARI: That is already there.
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PANDIT S. S. N. TANKHA: Un-
less (he passport authority who re-
jects an application for passport men-
tions the grounds on which he rejects
it, how can the appeflate authority
hear the appeal? Therefore, it is
absolutely  necessary to state the
reason broadly ang it will have to
be there. It cannot be a blank
order.

THE VICE-CHAIRMAN (SHR1
AKBAR ALI KHAN): Now I put the
amendment of Mr, Bhandari to vote,
The question is:

8. “That at pages 6 and 7 in
lines 38-39 and 1-3, respectively,
the words ‘unless in any case, the
passport authority is of the opinion
that it will not be in the interests
of the sovereignty and integrity of
India, the security of India. friend-
ly relations of India with any fore-
ign countrv or in the interests of
the general public to furnish such
a copy’ be deleted.”

The motion was proposed.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): NextI put
Mr. Bhupesh Gupta’s amendment to
vote,

The question is:

7. “That at page 6, line 12, for
the word ‘two’ the word ‘ten’ be sub-
stituted.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): I now put the
two Government amendments.

The question is:

12. “That at page 6, line 11, for
the words ‘any offence and sentenced’
the words any offence involving
moral turpitude and sentenced in
respect thereof’ be substituted.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): The question
is:

|

Ly

14. “That at page 6, line 35, after
the word ‘passport’ the words ‘or
travel documents’ be inserted.

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): The question
is:

“That clause 10, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 10, as amended, was added
to the Bill

Clause 11—Appeals.
SHRI SUNDAR SINGH BHAND-

ARI: Sir, I move:

9. “That at page 7, lines 33 and
34 be deleted.”

10. “That at page 8, lines 6-7, the
words ‘where such copy has been
furnished to the appellant’ be de-
leted.”

The questions were proposed.
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SHRI P. N. SAPRU (Uttar
Pradesh): May I say a word? An
application for g writ under article 226
of the Constitution is not ruled out
so far as the Central Government’s
order is concerned.

THE VICE-CHAIRMAN (SHR1
AKBAR ALI KHAN): You have
explained it in your speech that not-
withstanding these provisions in this
Bill, article 226 of the Constitution
stands.

SHRI P. N. SAPRU: Yes, and to
that extent it provides for a review
of the order of the Central Govern-
ment. '

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Now I put
amendment No. 9 of Mr. Bhandari to
the vote of the House.

The question is:

9. “That at page 7, lines 33 and
34 be deleted’

The motion was negatived.

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): His amend
ment No. 10* i barreq as he himself

*For text of amendment, vide col.
3054 supra.

[ 8 JUNE 1967 ]

Bill, 1967 3056.

has mentioned. So I put the ques-
tion. The question is:

“That clause 11 stand part
the Bill.”

of

The motion was adopted.
Clause 11 was added to the Bill.

Clauses 12 to 27 were added to the
Bill.

Clause 1, the Enacting Formula
und the Title were added to the Bill.

SHRI SURENDRA PAL SINGH:
Sir, I beg to move.

“That the Bill, as amended, be
passed”.
| SHRI BHUPESH GUPTA: Now I

will give only some suggestiong in a
businesslike way. I know the Bill
will be passed. First of all, I say that
there should be more regional offices
and there should be many more offi-
ces especially in West Bengal in view
of the fact that the  people there
want to go to East Bengal and they
want easy access to these offices to
get passports.

SHRI AWADHESHWAR PRASAD
SINHA (Bihar):

I entirely agree
with you.
SHRI BHUPESH GUPTA: You

always agree with me, I know but
you never say so. That is my first
suggestion, And the second one is
that these regiona] offices should be
given proper direction to apply this
particular measure and they should
be solely under the Ministry of Ex-
ternal Affairs or the Central agency
for dealing with this passport matter.
My third suggestion is that the Ex-
ternal Affairs Ministry or the pass-
port authority should not refer any
case to the Home Ministry or to any
other Ministry unless there is very
gerious evidence with regard to the
! erson who may come within the mis-
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chief of the provision, namely, that
he has been convicted for moral fur-
pitude. But normally there should be
no reference to any other authority or
Ministry. Fourthly, the statement
made by the applicant in the passport
application shoulg be normally trusted
but if there is any goubt certainly they
can make enquiries if necessary. There-
fore we say that the External Affairs
Ministry should have its own agency of
mnvestigation in such matters, They
snould not wash their hands off the
matter ang leave the thing to be en-
quired only by the oolice officers and
So on.

With regard to the P Form, the
financial question and other things,
they should all be gone inio at the
time of the issue of the passports.
After the issue of the passport, not-
mally ithese questions shoulg nou arise.
Well, ag I said, I want the P Form to
go. Even if it is there, if they are
satisfieg that no foreign exchange is
mvolved, normally there shoulg not
be any delay. Then, with regard lo
tae application for passports it is ex-
penstve. TIfor people like us it may
be 2ll right put I think the fees should
be reduced. There should be a clear
tinie limit by when a passport appli-
cation ghall be disposed of. And there
should be a report annually to Parlia-
ment by the Ministry showing how
they have administered this particylar
law. As you know, there are many
laws with regard to which a report is
placed or a statement ig made 1n the
House once a year and that practice
should be here glso. That would give
us an opportunity to review this
matter: if necessary we can also make
suggestions in this behalt in order tc
improve the thing, With regard to
variations and other things, I need
not go into them very much. The
property qualifications and other
things should not he rigidly interpret-
ed so that people who are otherwise
qualified can go. For example. many
of us do not have much property ex-
cept from what we get here and you
can imagine what happens to others.

[ RAJYA SABHA ]
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Mr, Vice-Chairman, I have another
suggestion to make in regard to pass-
ports for the neighbouring countries,
like Ceylon, Burma, Nepal—1 do not
know whether we need s passport for
Nepal—Pakistan, Malaysia, Afghanis-
tan and so on. In their caseg it should
be much [iberalised and we should
move in the direction of almost doing
away with this institution if we can.
We cannot do away with it today but
there should be considerable relaxa-
t:on with regarq to these countries
because there are obvious reasons
for it into which I neeq not go now.

Again, the Ministry of External
Affairs—I am giving the suggestion
from my experience—should have a
preper Department at the Secretariat
level. They have, I understand, some
Under Secretary or Deputy Secretary
who is given the responsibility, It
one of them let the Deputy Secretary
be entrusted with the sole responsibi-
lity of seeing that this law is properly
implemented. Now instructiong should
be given that valid passports, when-
ever they are sent up for renewal,
should be automatically renewed.
There should not be any delay in the
renewal of passports. From our ex-
perience, even Members of Parliament
who want tg have their passports re-
newed have to wait till somebody
somwhere hag sanctioneq it. That
should not be so. If I were entitled
to get a passport in 1962, I should be
entitled to get it in 1966 also unless
there is something very strong against
me. Therefore I say that should be
done, I think the M.Ps. and the
M.L.As in the States should be asso-
ciated in some advisory or consulta-
tive capacity in this matter because
through them you can always come
to know how the things are being
administered. On the one hand, they
will help us to remove individual
grievances and on the other hand, in
the light of their experience and sug-
gestions you will be able to modify
the system,

These are the suggestions I wanted
to make Once again I will ask the
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Ministry of External Affairs to dis-
engage themselveg from the Home
Ministry in this matter.

AT AR Tag Isgardt (dorra)
# frfaeex qiga & o9 & =y oF
AT A FAT ARATE | T 799 a8 8
& 93t TF KERTE TS FT JAE
% toat @2rg g2 &) 919 2, foear
VST &, 99 I@ F H99 A7 360 A
fear sia agifs o awe & 99 ¥
am et Fe 39 § fma oA &
FAT F1 OTT & T AT 9FE TG E
AT ATAT § AW TH a1 F1 AT a0
Asrad SV o aw & Fad (g aw
¥ 777 g | afay & fige oot F41 Ar@an
g % ST wardr & F5or § |sranaar
g, Sa%1 A faay s17 )
SHRI SURENDRA PAL SINGH: Sir,
I am very thankful to Mr, Bhupesh
Gupta for making some valuable sug-
gest.ons angd I assure him that the
uimost consideration will be given to

all the suggestiong made by him by
the Ministry of External Affairs.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): The question
is:

“That the Bill, as amended, be

passed.”
The motion was adopted.

_—

STATEMENT RE. THE WEST ASIAN
CRISIS

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAIL SINGH): Sir,
the statement is a long one. If you
permit 1 can lay it on the Table or
I can read it out. I am entirely in
yvour hands,

SHRI BHUPESH GUPTA (West
Bengal): How long will it take? We
want to know the latest developments
and I think we can sit a little more
because this is exercising our mind.
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SHRI AWADHESHWAR PRASAD’
SINHA (Bihar): You will have your
clarificationg tomorrow. And you will
gel the copy of this,

SHRI BHUPESH GUPTA: That will
be tomorrow. Let it not be saig that
while the Arabg are fighting heroically
we could not even sit for some more
time,

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): All right; let
ug hear that,

SHRI SURENDRA PAL SINGH: Sir,
yesterday, the Prime Minister made
a statement in the House on the West
Asian crisis. Since then, there have
been some further developments which
I would like to report to the House,
The Prime Minister menticned that in
our endeavours towardg restoration
of peace we were making earnest
efforts for 5 cease-fire and withdrawal
of all armed forces to the positions
they occupied on June 4.

On June 6, the Security Council
unanimously adopted a simple cease-
fire resolution ag a firs! step. Evident-
ly, in view of the gravity of the situa-
tion, a consensus emerged in the
Council in favour of bringing about
immediate cease-fire, leaving other
steps to be taken later. But as no
cease-fire took place as a result of this
Resolution, at the request of the Soviet
Union, an emergency mecting of the
Security Counci] was called yesterday
at which another resolution was
unanimously adopted, demanding of
the Governments concerned a cease-fire
effective from 1.30 a.m. (IST) today.
While firmy information from the U.N.
about the response to this resolution
ig awaited, Government of India earn-
estly hopes that all concerned will
have already agreed to cease-fire.

Our Representative, while giving
support to the resolution, stated that
the cease-fire should be regarded only
as a first step, although 5 most impor-
tant first stop. He added that India,
alongwith some other members of the
Council, would have preferred a reso-



